
Inc 

COUNCIL OF STAr;~'~ ~BATES 
(--.,. " •. "' 

(Ofl~~ial ~{eportJ I 

~, It ~ ~ 
V~IUme IV, Parts II '~I.~"" :L'~~, ~~ 

;(3rd September to 23rd September 1924 .. ) 

FOURTH SESSION 
OF THE 

OOUNCIL OF STATE, 1924. 

'CALCUTTA: GOVERNMENT OF INDIA 
'CENTRAL PUBLICATION BRANCH 

1925 

. .. ~ 

-



( ii ) 

MONDAY, I~H SEPTJlIIBER, 1924-
Member Sworn 
Questions and Answerll . 
• ~pology by the Honourable. Mr. Haroon Jaffer for Don·attendanoe at 

the meeting on the 11 th instant 
ReIIolution re the recomlnenciatiol18 of the Lee Commiuion-Post· 

pOiled tilltMI6th Septemhl"r 
TU:&8DAY, 16Tu SEPTB¥BER, 1924-

Questions and Answers . 

.. BilJI aII'pa8II8d by the Legislative AIIIIODlbly--Laid on the Table 
Message from the Legislative Assembly • 
Resolution 78 recommendations of the Lee Commiasion-Adop~ 
Mtatement of Bumnllllll , 

W.DlIE8DAY, 17TH SlU"TJIlIiBER, 1924--
Death of Mr. Bhllpendra Nath Basu 
Absenoe from the Council of t,he Honourable Saiyed Raza Ali 
RMolution 7t. contribution by the Government of India to relieve dis· 

tore. oaueed by tho floods in the Madras Presidency-With· 
drawn by leave of the Council • 

Resolution 78 appointment of a Committee to inquire into the grievanoes 
of Raj Pilgrims-Not moved • 

RetlOlution re repl'eIIentAt.ion of agrimtltum' intereate on the Taxation 
Inquiry Committee-Adopted 

1!'RlDAY, I11TH REPTIliMBlIIR. 1924-
Question anlt Answer, . . . 
Indian Poat Office (Amendment) Bill-Pused 
Imperial Bank of India (Amendment) BiU-Passed 
Indian Criminal Law (Amendment) Bill-Passed 
Indian.Succession (Amendment) Bill-Introduced and referred to 

.Joint Committee 
Statement of BWIin_ • 

l\(O:RDAY, 22MD SEPTEMBD, 1924-
Questions alld Answers . 
Message from the Legislative .Assembly • 
BilJI pused by the Legislative Aaaombly-Laid on .the Table 
Resolution ,e appointment of a competent Indian to the Rsilway 

Board-Adopted , 
Statement of BUBineas • 

Tv_DAY, 2lhm SR'l'JIIIBD. 1112(-
Qoest.iOIlll and .Answers • 
l~OD to the Court of the Delhi Univertrity • 
Land Cultoms Bill-Puaed • 
Valedio&ory speeches in OODnIKltion with the impending retJre_t Of 

the Honourable Dr. JIian Sir Muhamrud Shaft. • • • 
Proropt.ion of s-ion • 

PAOI.. 

1031 
1031-1033 

10:14-1087 

1089-1091 
1091 
1091 

1091-1163 
1153 

1166-1151 
1151 

1160-1170 

1170-1171 

U7l-I1M 

1185 
118~1I8' 
n86-US8 
J188-1204. 

124K-1281 
1206--1208 

.1200--1214 
1214: " 
1214 . 

1216-IB2 
122i--1224 

. 1226--1i18 
lJJ8 

1228-1S81 

1281-1Ui 
111'7 



COUNCIL OF STATE. 
Monday, 15th S~, 1924." 

The Council met in the Council Chamber at Eleven of the Clock, the 
Honourable the President in the Chair. 

MEMBER SWORN. 

Lieutenant-Colonel John Clayton Coldstream, O.B.E. (Punjab: Nomi-
nated Official). 

• QUESTIONS AND ANSWERS. 

AMENDMENT OF THE UsuRIOUS LOANS ACT, 1918. 

404. THE HONOURABLE MB. HAROON JAFFER: (a) Will Government 
be pleased to state the result of their inquiry into the working of Ac· 
No. X of 1918 and into the question raised by Khan Sahib Maulvi Abdul 
Quadir, M.L.A., while introducing his Interest Act (Amendment) Bill in the 
Assembly on the 27th March 19231 

(b) What further steps do Government intend to take in the matter' 
(e) Do they intend to introduce their own Bill against the principle of 

" Damdupat " 1 
THE HONOURABLE MR: J. CRERAR: (a), (b) and (e). After considering 

the views of the Local Governments and other authorities consulted, the 
majority of whom including the Governments of Bombay and the Central 
Provinces do not favour any extension of the rule of Damdupat, the Govern-
ment of India have come to the c9nclusion that no extension of tLe rule is 
necessary or desirable. They have also decided, after considering the views of 
the authorities consulted, to postpone further consideration of the question of 
the revision of the Usurious Loans Act, 1918, till more experit'nce of its working 
has been gained. . :, 

EXCAVATIONS IN THE SHAN WAR WADA, POONA.. 
405. THE HONOURABLE MB. HAROON JAFFER: Will Government be 

pleased to state-
(a) how far has the work of excavation in the Shanwar Wada, situated at 

Poona, progressed; 
(b) how much work still temains to be done; 
(e) when will it be completed ; 
(d) what is the cause of the delay; and 
(e) when will the Shanwar Wada be open for the use of the public' 
M15ICS ( 1031 ) A 

• 
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THE HONOURABLE SIB NARASIMHA SARMA: (a) The inner court-
yard of the palace, containing, .fop.n.taiDS, and channels, together with the 
surrounding rooms, has *eadybeen exeanted. 

(b) Approximately one-sixteeatb part ef the ar8& remains to be cleared, 
but some of the structures already unearthed await conservation. . 

(e) The work covered by existing 'estimates will be completed in about 
three years from the time when adequate funds are ma~·available. 

(d) Want of funds. 
(e) The Shanw~r Wada is already open to the public by a fre~ pass. 

GB.ANTB .Y TKE OBDNANC;E FACTORY TO THII ALEOAONKE.R ScHOOLS AT 
KIRKEE. 

406. THE HONOURABLE MR. HAROON JAFFER: Will Government be 
loleased to sta. te-

(a) how many children of the labourers of the Kirkee Arsenal and 
Ammunition Factory, Kirkee, attend the AlegaoDkcr Schools at 
Kirkee; 

(b) besides the contribution deducted from the salaries of the men, what 
monetary help does the Ordnance Department give to this school; 

(e) is it a fact that this department gives support to such schools 
situated at Jubbulpore and other places where such factories 
are situated; 

(d) why is no Government help given to the Alegaonker Schools; and 
(el do Government in.tend to give such help 1 

HIS EXCELLENCY THE COMMANDER-IN-CIDEF: The information 
desired by the Honourable Member in 80 far as the question COlI.cerns the 
Ammunition Factory, Kirkee, is &8 follows. The required information in 
regard to the Kirkee Arsenal has, hen caJled for and will be furniabed to ihe 
Honourable Member on receipt . • 

(a) 162. 
(b) Boys employed in the Factory and attending these schools are given 

.an increase in pay of 6 pies per diem. A sum of 8 annal a month is deducted 
and paid to the school as fees. The money thus paid to these schools during 
1922-23 amounted to Rs. 1,521. These fees are in lieu of a grant and no further 
grant is made. 

(r) Yes., 
(d) and (e). Government do not consider that any further al8il'lla.nce » 

called for. 
DEMOLITION OF THE RAILWAY BRIDGE 'NEAR THE BANGUII, POONA. 

407. THE HONOURABLE ){B. HABOON JAFFER:· (a) Is t!le Railway 
bridge nt'ar the Bangum, Poona, being demoliaJ.ed , 

(b) If so, did Government, i'll 4lecidiD~ to· deDlGliQ; the bridge, take into 
cGDiideratioo the fact that it had pmYieaaly. bee •• 1ed f. theirauiil.of Taziaa 
on tbe OCcasion of Moharram prolessiona , 
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THE HONOURABLE MR. G. L. CORBETT: (a) Yes. A bridge under the 
railway has been 8ubstituted for the overbridge in question. . 

(b) Government have no infonoa.tion beyond the fact that the 8cb.eme 
W88 approved by the Local Government. 

RSCOMIIlBNDATJONS OF THE INDIAN BAR COMMITTEE. 

408. TllB H()NOUBA.BLE DB. DWABKANATH MITTER: (a) Have the 
Government of India received information 80S to what steps bave been t.keD 
by the diBerent High Courts in India, respectively, to give dect to the reoo .. • 
mendatioll6 of the Indian Bar Comwittee 1 

(b) If so, will the GovemmeJllt be pleased to state in what maHer &Ild 
to what extent the recommendations have been given effect to in the diferea,t 
High Courts, reapectively ~ 

THE HONOURABLE MR. J. CRERAR: (a) and (b). Certain rules frametl 
by the Calcutta High Court were published with the Home Department Noti-
fication No. F.-422-24-Judicial, dated the 5th S('ptember 1924, but the Gov-
ernment of India have no information whether any other High Courts have 
framed rules to give effect to the recommendations of the Indian Bar Com-
mittee. They are still awaiting the views of the Local Governments, High 
Co1li't8, and other authorities consulted in the matter. 

APOLOGY BY THE HONOURABLE MR. HAROON JAFF:mR FOR NON-
ATTENDANCE AT THE MEETING ON THE liTH INSTANT, . 

THE HONOURABLE MR. HAROON JAFFER (Bombay Preaid.ency: 
Muhammadan): Sir, before we proceed to the ordinary buBiD.e811 of the day, 
I wish to say a few words in explanation. I am really sorry that on the la.t 
meeting day, that is the 11th instant, I was absent from here and caused 10 
much inconvenience to His Excellency the Commander-in-Chief and other 
Honourable Members of this House. I did send a telegram three days befol'e 
the meeting that I was not able to -come on the 11th, but I think it. was con-
sidered to be faulty by the Department. I wish to make it quite clear that 
my absence on that day was not intentional, and 1 am very sorry for any in-
convenience I Inay have caused. . 

THE HONOURABLE DR. SIR DEVA PRASAD SARVADHIKARY (West 
Bengal: Non-Muhammadan): May I have your permission in this con-
B.ection, Sir, to Inake a suggestion to the Honourable the Leader of the HOUle 
for consideration. When for unavoidable reasons an Honourable Member is 
absent and is unable to ask a Colleague to put his question all the trouble and 
labour of the Department!! anfl Honourable MemberFl' time is wasted if the 
answer which has been prepared is not given on account of his absence. 
Unless there are strong reasons to the contrary, it would be an advantage. for 
the Honourable Members opposite to give their answers (as they have t.he rIght 
to do if they choose), 80 that they m..ay be available to the public and form 
the basis of any future act.ion that Honourable Members may desire to take. 

TUB HoHOUWu: COLOHJ:L NAWAB SIR UMAR HAYAT KHAN (West 
Punj.b: Muhammadan): Sir, I alao rise for the eame sort of explanation; 

• 
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[Col. Sir Umsr Hayat Khan.] 
but I did send a wire that I was caught by a flood and could not get out. I 
hope my wire got here in time. 

THE HONOURABLE DR. MIAN SIR MUHAMMAD SHAFI .(Law Member) : 
Sir, although I feel sure that the House will readily accept the explanation 
which has been given by two of our Honourable Colleagues with reference to 
their absence on the days wl).en their questions were put down on the agenda, 
I would like to mention to the Hou!e that the·Honourable Mr. Haroon Jaffer 
first sent a telegram asking the Department to put down his questions for 
the 11 tho In compliance with his request the questions were so put down on 
the agenda of the 11th. Subsequently, again, a telegram was received from 
him in the office to the effect that he would arrive before the 14th. Appar-
ently . the telegram must have been mutilated in the Telegraph Office and the 
\Word "not," which I have no doubt my Honourable friend intended to 
08IOphasise in his telegram, was mi99ing in the telegram as it was received by 
the Department. The Department, in view of the expre99 request already 
made by him that his questions be put down on the 11th, took thiR tele-
gram to be a confirmation of his previous telegram and that is how the whole 
aftair took place. 

With regard to the suggestion made by my Honourable and learned 
friend opposite (Dr. Sir Deva Prasad Sarvadhikary), I would like to mention 
that there is already a provision in our rules that, whenever the Government 
regard the answer to a question put down by any Honourable :Member as of 
importance, and that llonourable Member happens to be absent on the day 
for which the question has· been put down, it is open to the Government to 
give the answer even though the Honourable Member may not be present. 

TUE HONOURABLE THE PRESIDENT: J think the House will agree 
with me that this matter may now be dropped. The telegram sent by the 
Honourable Member was certainly not as ·clear as it might have been, and 
the officials of the Council had no alternative but to put his questions on the 
agenda of the day for which he had already asked. 

At the same time the Honourable Member has made it clear that no 
intentional discourtesy to the Council was intended. I think we may accept 
fully the explanation which he haR given, and I would only emphasise what 
the Honourable the Leader of the House put before the House the other 
day, namely, that if Honourable Members are unable to be present to put 
their questions, they should give timely notice to the officials of the Council 
and, if possible, to the department concerned. I may add that it is always 
open to Honourable Members to ask a friend to put their questions on their 
behalf, in which case of course no complication will arise. 

RESOLUTION· REGARDING THE RECOMMENDATIONS OF THE 
LEE COMMISSION. 

THE HONOURABLE MR. J. CRERAR (Home Secretary): Sir, I rise to 
moveJthe Resolution which stands in my name. Before I do so I have been 
reque'8ted by the Honourable the Home Member to express to the House his 
regret that urgent business in a.nother place prevents him from being in his 
placefin this HQuse to~day,aDd he trusts that the House will acqui~ him of 
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any discourtesy in the matter. I am sure the House has a sufficiently lively 
recollectil')n of the solicitude with which the Honourable the Home Member, 
~hen he ~cupied your august Chair, Sir, asserted the dignity and preroga-
tIves of this House to absolve him from any such imputation. 

Sir, I move this Resolution in redemption of an a!'surance whicll" I was 
authorised last May to give to the House, that before any orders were paBSed 
on the recommendations of the Royal Commission t.his House would have an 
opportunity of expressing its views on those recommendations. The Report 
has now been for some time in the hands of Honourable Membertl, and I may 
safely assume that it has received their close attt-ntion and Examination. As 
I do not wish to trespass unduly upon the patience and indulgence of the 
House and as I have in a brief space of time to {'over a very (:xtensive traot 
of ground, I shall not weary the House with any mere recapitulation of matter 
of which they are already in full possession. I do not propose to refer to the 
history of the appointment of this Commission. The Commission has been 
unjustly charged with omitting matters which did not fall within their teps 
of reference. On this point I shall only say this. The passing of the Govern-
mbnt of India Aot created new conditions and it was clearJY important, apart 
from the unmistakable urgenoy of the question of relief to the Services, 
that. early steps ought to be taken as soon as sufficient experience should be 
obtained to bring the organisation of the Servioes more closely into conform-
ity with the new conditions 80 set up. That may appear to some Honour-
able Members an unduly limited objective. But it was certainly a very 
nece88ary and logical objective. The Commission were not instructed to 
proceed on a hypothetical basis, but on the basis of the Act and of the polioy 
underlying it in respect of the Services. They proceeded on that basis; 
they entered on their task with ardour and devotion and completed it with 
due deliberation, bllt nevertheless with:remarkable despatch. I think, what-
ever views may be held of their conolusions, a recognition of these facts is due 
to the distinguished members of the Commission. Nor can anything be 
imputed to the advisers of His Majesty in the matter other than an honest 
and earnest desire to promote, in the words of Bacon, " a sober and laborious 
inquiry of truth" and to select the fittest instruments for t~t purpose. 
If the Report does not assume solutions of great constitutional issues, which 
as a matter of fact have not been yet solved, it not only does not prejudice 
them but keeps them clearly in view. If the Commission had attempted to 
do more than this, they would have exceeded their instructions. 

Having regard, therefore, to the conditions in which the Commission enter-
ed on its labours, to the high authority and grave responsibilities conferred and 
imposed upon it by His Majesty, and to the distinction of its memben, the 
House will, I think, be prepared to treat their united counsels with the respect 
which they deserve and will recognise the significance of the view whil'h they 
emphasise as to the inter-dependence of their agreed conclul'lions and the 
spirit of compromise by whi(~b they have been inspired. Though the Com-
mission has not hesitated to reccmmend bold and extensive measures of ad-
vance no extreme view8 have prevailed, and doubtless none of the advocates 
of the'various interests affected will express themselves as fully satisfied. But 



1036 COU.t'OIL OF STATE. [HiTB SEP'I'. 1924. 

[Mr. J. Crerar.] 
that is an inevitable incident of any attempt to reconcile on a basis of oom-
promise divergent views and interests. Compromises do not always lead to 
BOund conclusions; but when a Tribunal with the authority of a Royal Com-
mission, one of the highest Tribunals r€cognised by the British constitution, 
and constituted as thif:' Commission was constituted, is able to arrive at unani-
mous conclusions, that remarkable fact lends to their agreement a very special 
degree of significance and importance. I would remind the House that com-
promise in the best seIl8e of the word means conciliation. 

I now tum to the definite proposals of the Commission and &@&in I shall 
limit myself to essential principles and to the widest issues. The issues are 
indeed of the greate&t moment and magnitude. They affect in almost 0.11 of 
its component parts an administrative machine which, in the complexity of 
its structure, the diversity of its functions, the heavy burden of its duties and 
its responsibilities, has no close parallel at the present day and no precedent 
in history. Whatever the form of government, an efficient administrative 
sqrvice is an indispensable condition of good government. Any Government 
which does not hand over to its successor contented, efficient and incorruptible 
services will have been guilty af cine of the greatest possible derelictions of duty, 
especially if that transfer should take place at a crucial time of transition. 
Further, if the administrative serviccs are to carry out honestly and impar-
tially the policy of Government they muSt be safeguarded from the insidious 
dangers of political influence. Every modem State has learnt, generally by 
bitter experience, the necessity for these safeguards and they have been clear-
.ly recognised in the recommendations of the Royal CommiBBion on the subject 
of the control of Services. 

The present position, as the House is aware, is that the control of the All-
India Services is vested completely in the Secretary of State in Council. The 
Commission would leave this position unchanged in respect of the Services 
operating in the reserved fields, and they would place the Services operating in 
the transferred fields under the control of the Local Governments. The basis 
of these proposals has been ably and acutely examined by a member of the 
Commission, Professor Coupland, in a separate Minute. He points out that 
·they are pased on two of the cardinal principles of the reforms. If the one 
principle was to make Ministers and Legislative Councils responsible in the 
fullest practicable de4Jl'ee for the good government of the transferred field, the. 
other principle was that the Secretary of State and Parliament must remain 
no less fully responsible for the reserved field. Only through the Secretary of 
State can the responsibility of Parliament be fulAlled. It cannot be fulfilled 
·throughany other agency if responsible government is to be interpreted and 
practised in accordance not merely with constitutional forms but with the well 
-established lessons of political experience. The responsibility is too great to 
be broken at any point. It must form from link to link a single chain. 

As regards their . second proposal-that relating to provincialisation-the 
Commission, as I have said, have not hesitated to urge a great and a significant 
advance. I am aware that there is a considerable body of opinion-and of 
Indian opinion-which holds that, looking to the future, looking to the ultimate 
consolidation of India asa national and political unit, this may prove to be too 
19reat a concession to centrifugal forces. That is a position which is entitled 
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~ respectf~ attention.' ~u~ regarding the proposition &8 a wbole, I think it 
will be admitted that 1~ IS ul consonanoe with the policy and purposes of the 
Aet and the predominant voice of political opinion in India. 

The Services aftected are the Indian Educational Service the Indian 
Veterinary Semce, the Indian Agricultural Service, the Indian F~rest Service 
in Bombay and Burma, and the Buildings and Roads Branch of the Indian 
Service of Engineers. I leave in a category by itself the Indian Medical Service, 
which presents problems of special difficulty and intricacy on which no sum-
mary decision is pOB8ible. But with the reservations stated in the Resolution 
the Government of India are provisionally prepared to aocept the Commission's 
recommendation for the constitution of Provincial Medical Services. 

. In regard to the next point of major importance-the Indianisation of the 
8ervices-the Commission has taken a view ,radically different from th$t of 
its predecessor and proposes a step far in advance of anything t,hat has hitherto 
been contemplated. I will only invite the attention of the House to the follow-
ing figures so that Honourable Members may visualize what it is that thes. 
proposals actually mean. I take the AU-India Servioes. The present sane.tioned 
strength is 4,279 ; their actual number is just under 4,000. It is estimated that 
on the proposals of the Commisllion, about 1,300 posts, so far as future recruits 
are concerned, will be provincialised, and I will assume for the sake of argu-
ment that this means practically complete Indianisation. There will remain 
something under 3,000 posts on an All-India basis but of thelle 3,000 it is con-
templated that the greater portion will eventually be filled by Indians. In 
every case except the Police it iSl'eeommended that Indian recruitment to these 
Services should be more than half the total, while in the Police it is proposed 
to recruit half and half. If the proposals of the Commission are given effect 
to, there will, I estimate, eventuaUy remain in the All-India Services only some 
1,300 British officers includin,r the doctors of the military reserve. If we confine 
our consideration to the two securitv Services-the Indian Civil Service and the 
Indian Police-the number of post~ which will eventually be held by Europeans 
on the proposals of the Commission is less than 900. I sometimes wonder if it 
is realised that, when the Indian Civil Service cODsists half of Europeans and 
half of Indians, there will only be 675 officers employed in the whole of India in 
the important tasks which this service performs and of this nnmber less than 
400 will be filling posts of major responsibility. the remainder being under 
training in less responsible posts or on leave. Is it really suggested that some 
400 British officers employed in important Secretariat or a.dministrative poste, 
as heads of districts, &8 Sessions Judges, &8 Judges of the High Courts, as 
Political officers and the like, is aD. axeeeaive number for a country with a 
population of over 300 millions 1 

To these proposals the Commission attach a corollary which, for the rea80Dll 
which I have already briefly indicated, is vital and indispensable. They ur~e 
that the Public Services Commission contemplated ,by the Governme~t of In~a 
Act should be established without delay; and they urge further, WIth speclBl 
reference to their proposals for provincialisation, ·that Public Service Acts. to 
.regulate the conditions of service in the Public Services .hould be pasaed With 
~ little delaY:&8 possible. 
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Well, Sir, can it be denied that these proposals go far 1 To many they 

appear to go too far. They certainly do not err on the side of undue caution 
and timidity. Indeed, I have heard apprehensions expressed that, apart from 
the question of European and Indian recruitment, they will raise serious 
probleIns in the sphere of Indian recruitment alone. The Muhammadan com-
munity and other communities are apprehensive that they' may suffer in the 
process. Several of the Provinces evince alarm at the possibility of the im-
portation into their jurisdiction of an undue number of officers from other 
Provinces. It is clear that questions of this character cannot be met without 
some departure fro.m the principle of unrestricted competition. The policy of 
Government in the matter was explained more than a year ago by Sir Malcolm 
Hailey; but it is evident that these issues must inevitably arise, under the Lee 
Commission's proposals, in a new and a more acute form. I can say no more 
than that they are engaging the very serious attention of the Government of 
India. 

Taking a broad survey of these proposals, it is at any rate obvious that the 
Commission did not, as many were disposed to anticipate, put on their terms 
of reference the narrow construction of a mandate to propose reliefs for the 
Services. It is to this aspect of the question that I now turn. The Com-
mission approached this problem with two main objects in view. The first 
was relief to the officers now in the Services, and the second was the maintenance 
on the scale they proposed of recruitment to those Services. 

The financial position of the Services had been urgent for a long time and 
it had become more urgent with the lapse of time. That was established by 
an elaborate inquiry instituted by the Government of India into the rise in 
prices before 1912. These questions again formed the subject of examination 
in 1912 when the Islington Commission was appointed. That Commission 
laboured under what in those distant days was not uncommonly incidental to 
such inquiries, a more than elephantine period of gestation. It reported 
after the outbreak of the war. The war raised perilous and portentous issues 
to which all others had of necessity to yield precedence. Many members of the 
Service }Vent to the war. The rest bent themselves to the tasks which had been 
allotted to them. They got no relief such as was obtained by the Civil Services 
in the United Kingdom in the shape of war bonuses or otherwise. 

It has frequently been contended that that was the right form in which to 
grant the relief. That may be so. But had the relief been given in that form 
and at that time, the cost up-to-date to the Indian Exchequer would have been 
a matter not of lakhs but of crores. The orders on the Islington Commission's 
Report, many of the recommendations of which necessarily had already be-
come largely obsolete, were issued during the years 1919-20 at a time when 
financial and economic oscillations were violent and unpredictable. It was 
impossible to foretell what the stable level of adjustment would be, and many 
of the anticipations then formed were falsified hy events. Then we had the 
Montagu-Chelmsford inquiry. We had the enactment of the Government of 
India Act in 1919, -another momentous change in the data. There was the 
inquiry instituted by the document commonly known by the name of my 
predecessor. There was the inquiry by Lord McDonnell's Committee, but 
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as the Royal Commission rightly observes, the result of aU these inqumee wu 
merely to etate the propositions and not to solve them. Now it has never been 
contended on behalf of the Services that they should be restored to the posi-
tion occupied by their more fortunate predecessors. They do not claim to 
be relieved of their share of the burden of the war and of the disturbing econo-
mic conditions which supervened. They only claim that they should be 
placed in a position to discharge their duties under tolerable conditions without 
the continual strain and anxiety of great and growing financial embarrassments. 
The revisions of pay of 1919 did not attempt to go further than this. There 
was one vital assumption on which these revisions were based-the exchange 
value of the rupee. I will not recapitulate the evidence to show that that is a 
fact. It has been affirmed so explicitly by men who are in the best position to 
judge, including the then Viceroy and the then Secretary of State for India, 
that the matter is no longer open to debate. It will be observed that the pro-
posals of the Commission are largely designed to meet the needs of the remitter, 
as is apparent from the main form in which they propose t.hat relief should be 
gre.nted. They suggest that an addition of Rs. 50 a month should be made to 
overseas pay, and that the whole of the overseas pay should then be convel'~d 
into sterling at a 2s. rate of exchange. The Government of India prefer to put 
thil:! proposal in a simplified form by which the overseas pay will be stat.ed in 
sterling and paid in sterling. The officer will be protected against loss if t.he 
rupee falls below ]s. 4d., and if the rupee rises above Is. 4d. the profit will go 
t.o Government. Another of the most crushing burdens which fell upon the 
Services was the enormous rise in the cost of sea passages. I believe it, is a fact 
that. an officer who before the war could take his wife and one child to England 
and bar.k for RR. 3,000 and could do it in 1920 for Rs. 2,000 could only do it 
now for Rs. 5,000. The Commission proposes to give a moderate relief in t.his 
respect. As regardR officers holding administrative posts, the CommiHsion 
did not arrive at a unanimous conclusion. The majority of the Commission 
proposes to give relief t.o posts whose pay does not exceed Rs. 4,000 a month. 
The Government of India are disposed to take a middle oourse. They are 
impressed by the fact that the financial circumstances of many officerll holding 
administrative posts are straitened and that it. will in many cases be a matter 
of administrative necessity to raise the pay of certain posts above the time-
scales to correspond with the relief given at the ~p of the time-scaleR, so t.hat 
t he proportion between the officer on the time-scale and the officer holding an 
administrat.ive post may not be unduly disturbed. At the SRllIe time they con-
sider it unnecessary t.o extend the grant of relief to any officer drawing at 
present more than Rs. 3,000 a month except in respect d passages. 

In the matter of pensions the Commission dedined tore-open the question 
of the refund of the 4 per (~ent. oontribution to offieers of the Indian Civil Ser-
vice. It must be remembered that under the system which terminated in 1919 
the pension of a member of the Indian Civil Service was not £1,000 per annum 
as commonly represented. It has heen calculated that an officer of the Indian 
Civil Service formerly contributed £250 a year to his own pension and received 
only £750 per annum from the State. It will not be till 1944 that any officer of 
the Indian Civil Service will receive a pension of £1,000 per annum. Those now 
retiring receive very much less. The Commission proposed to grant certain 
enhanced pensions to members of the Indian Civil Service who attain the high 
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rank of Member of Couacil or Governor. The Government of India are u.nable 
to accept thia proposal. It has been argued that the great and special respon-
sibilities devolving on Members of Councils and Governors clearly differentiate 
t~m from other administrative and judicial officers in the service, and that 
the increase advocated by the majority of the Commission is a very moderate 
recognition of this fact. On the other hand, the .pensions of the Indian Civil 
Service have hitherto always been on a uniform basis, and any breach in this 
uniformity might lead to a total reconstruction of the whole of the pension 
system which the Government of India are not at present prepared to advocate 
or to undertake. 'l'herefore, Sir, the only reward which these officers will 
obtain is the honour-of having served India in some of the most exacting and 
most arduous posts under the Crown. In the case of the other Services the 
proposal is for a moderate increase of Rs. 1,000 a year in ordinary pension from 
25 years' service onwards. The inadequacy of the existing rates has been. 
a long-standing ground for complaint. The pension was fixed originally nearly 
70 years ago at Rs. 5,000 a year which at that time was worth £500. Under the 
ptoposal of the Commission the 30 year pension will now bring £612-108. 
It is, I think, not an excessive increase to cover the changed conditions of so 
long a period. 

These are the main recommendations of the Commis.;ion in rega.rd to fina.n· 
cial relief, and I shallleo.ve it to my Honourable Colleague the Financial Sec-
retary to explain them and their consequences ill fuller detail. I will only say 
this that the Servic.'s have suffered the" Hove deferred that maketh the hea.rt 
sick". The CommiSl'lion themselves have given testimony to the whole-hearted 
acceptance of the reforms and the spirit of the Government of India Act by 
the Services and their anxiety to assist and play their part in the progl'l"',ss of 
India along the road to self-government. In spite of much obloquy, they have 
not deviated from this path. If I should select any partieular Service which 
has been more exposed to such attacks but which has nevertheless, in spite of 
Buch attacks and in spite of the hardships and perils peculiarly incidental to 
their profe.'1sion, persisted steadfastly in the path of duty, it would be the 
Indian Police Service. If the recommendations made on their behalf and on 
behalf of the Services 'as a whole are moderate and equitable, as I contend they 
are, they should be grante~ without further delay. Efficient and contented 
services are not more essential to the Government as at present constituted than 
to the Government as it may hereafter be constituted. Inefficient and 
discontented services must prove the most costly of all. 

I will touch very brieft~' on the subject of recruitment. The Com-
mission have proceeded on the assumption that a. certain though a. much 
reduced element of Europeans in the higher public Services will be re-
quired for a considerable number of years to come. I do not think,-and 
I am encouraged in this belief by a letter written by an Honourable Member 
.of this House which I recently 8&win the Press and which struck me by the 
spirit of generosity and goodwill by which it was inspired-·--I do not think that 
any Honourable Member will desire to contest that 8.88umption and I do not 
,therefore proJ>f'S6 to fortify it. Indeed I myself look forward to the day 
when India, haviDg attained to her full political etature, will of her own Ree 
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will desire to retain the services of EtU'opean Ofti,Cel8. Ithaa beeo BloII8ested 
that this result could be obtained and these prospects could still be kept in 
view if European recruitment were suspended in order to accelerate the 
process of IDdianisation. I would remind the House that as a aarvice is an 
organism of slow growth so also it extends its roots, the sources of its life and 
reDOvation, both wide and deep. There has been a tradition of the inheritance 
from father to 80n of service in India and there are distinguished records of 
services in India rendered by members of families whose names are house-
hold words. There laave been, and there still are, traditions at the Univer-
sities and the great schools of England giving encouragement to an Indian 
eareer and making provision for it. These old and valuable traditjons,-valu-
able ~ertainly to England, but even more so to India-canasil¥ be destroyed, 
but if you cut them at the root they will die and they cannot be revived. 

That, Sir, is the plain and unvarnished tale which I have to lay before 
the House. I have not attempted to adorn it with any flowers of rhetoric 
or to point it with any thorns of controversy. I have made no attempt to 
sway the judgment of the House by any invocation of emotion or prejudic .. 
I have appealed to the reason, the sense of justice and the statesmanship of 
the House. I am prepared to base my case on that appeal and on that appeal 
alone. The House is now in full possession of the views provisionally arrived 
at by the Government of India on the main rec.ommendat1ons of the Commis-
sion, and I think that, what.ever may be the judgment of Honourable Members 
on questions of principle or on questions of detail, they will agree that these 
recommendationsl'eprellent a. serious, a sincere, and a statesmanlike endeavour 
to arrive without fear or favoUr at just and practical conclusions. These 
large issues, on which so much that is momentous for the expeditious as 
well as for the orderly and peaceful progress of the country depends, ought to 
be approached with a large mind; and I say this not with regard to any parti-
cular aspect of the problem, suoh as the relief of the Services, but equally with 
regard to those great questions of reconstruction and reorganisation, on aU 
of which, as the Commission so strenuously plead, the integrality of their 
report as an organic whole is based. I urge, Sir, that we for our part ought 
to take a broad perspective of tha.t IItructure. 

I urge that we for our part ought to approach these i88ues in "the spirit 
of the words of the most statesmanlike of philosophers and the most philoso-
phic of statesmen, " Magnanimity in politics is not seldom the truest wisdom." 

THE HONOURABLE THE PRESIDENT: The Honourable Member has 
still to move the Re!'lolution which stands in hi!'! name 1 

THE HONOURABLE MR. J. CRERAR: Sir, I move the Resolution that 
etands in my name. 

THE HONOURABLE THE PRESIDENT: But it has not been read out? 

THE HONOURABLE Ma .• T.CRERAR: No, Sir. 

THE HONOURABLE THE PRESIDENT: That baa to be done under 
Standing Order No. 60. 
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TUE HONOURABLE MR. J. CRERAR: I move: . 
.. That this Council reoommends to the Governor General in Council :-

(1) that the followiDg recommendations of the Roysl Commission on the Superior 
Civil Services in India be in principle approved-

(a) that while the existing system of appointment and oontrol of the AU· India 
Services should, in present oonditions, be maintained in reserved fields. 
the following Services operating in transferred fields, namely, the Indian 
Educational Service, the Indian Agrioultural Service, the Indian Veterinary 
Service, the Buildings and Roads Branch of the Indian Service· of En· 
gineers in those provinces in whioh the two branohes have been separated, 
and the Indian Forest Service in Bombay and Burma, should so far as 
future recruits are concerned be appointed and oontrolled by Local Gov. 

oernnfents; 
(b) that recruitment of Indians for the Services in reserved fields should be 

increased as recommended; 
(c) that, having particular regard to rooommendation (a), early steps be taken to 

oonstitute the Public Service CommiBBion contemplated by section 96·C 
of the Government of India Act and to enact such legislation as may be 
necessary; 

(2) that pay, passage conceuions and pensions be granted to ~he officers of the 
Superior Civil Services in India approximately on the scale recommended; 
and 

(3) that the recommendation of the Royal CommiBBion regarding the constitution 
of Provincial Medical Services in Governors' Provinces be accepted in 
principle subject to-

(a) the employment in the provinces of an adequate military reserve; 
(b) the provision of adequate medioal attendanoe for British officers in the Civil 

Services and their families; and . 
(c) the further consideration of the oonditions neC6ll8ary to secure an adequate 

number of British medical recruits for the needs of the army." 
THE HONOURABLE THE PRESIDENT: I think it will be convenient 

at this stage if I explain to the Council the course which I propose to adopt 
with regard to the amendments of which notice has been given. As the 
Council has no doubt observed these amendments fan into two classes. First, 
there are those of the Honourable Sir Deva Prasad Sarvadhikary and of the 
Honourable Mr. Karandikar, which are of a dilatory character. They express 
no opinion on the merits of the proposals put forward in the Resolution, but 
suggest that action be delayed until, in the ca8e of the Honourable Sir Deva 
Pruad Sarvadhikary, the inquiries about the Reforms have been completed, 
and action has been taken thereon, and, in the case of the Honourable 
Mr. Karandikar, a fresh Committee, to be set up by the Legislature, has 
dealt with the recommendations. The other amendments agree with the 
Resolut.ion, in so far a8 it propounds an immediate decision, but seek to 
modify it in varying degrees of 8tringency. In order to prevent confusion I 
have deeided that the Council shall first be called upon to decide whether 
a delay should occur in dealing with the propo8a.ls of the Lee Commis8ion 
or not; and, as .thf' Honourable Sir Devil. Ilrasad Sarvadhika.ry'8 amendment 
suggests an indefinite delay, whereas the amendment of the Honourable 
Mr. Karandikar suggests only a delay until a Committee of the Legislature 
has taken action. I shan call upon the Honourable Sir Deva Prasad Sarvad· 
hikary firilt. I shall also divide his amendment into two parts and call 
upon him to move, in the first instance, only that portion of it, ending with 
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the words "recommendations of the LP.e Commi88ion", which suggests 
dilatory action. When he has moved this amendment-and in 80 doing 
I sball allow him to cover the whole of the tel'JIlB of tbe Resolution and of 
his amendment-I shall call upon the Honourable Mr. Karandikar. I shall 
allow him similarly to deal with the whole field covered by the Resolution. 
the Honourable Sir Deva Prasad Sarvadhikary's amendment and his own 
amendment, but I shall not permit him formally to move his amendment 
until that of the Honourable Sir Deva Pr&llad Sarvadhikary is out of the way. 
If the Honourable Sir Deva Prasad Sarvadhikary's amendment is carried. 
then that of the Honourable Mr. Karandikar will not be cl\lled up, but if the 
amendment of the Honourable Sir Deva Prasad Sarvadhikary is defeated, 
then I shall call upon the Honourable Mr. Karandikar formally to move his 
amendment and take a decision on that. Once these two dilatory amendments 
have been disposed of, I shall deal with the other amendments, including 
the second part of that standing in the name of the Honourable Sir Deva Prasad 
Sarvadhikary, but it should be clearly understood that these can be put ine 
their entirety only if t.he dilatory amendments are defeated. If either of t.he 
dilatory amendments is carried, t.hen only such parts of the other amendment.s 
will be put as are not inconsistent with the decision in favour of delay. I 
desire once again to make it clear that the whole of the Resolution and the 
two dilatory amendments will be open to discussion to the whole House 
pending the decision upon the question of the delay, but I shall not expect 
the Members, who have given notice of amendments of a. different kind, to 
elabora.t.e the points of detail contained in their amendments until the 
time comes, if it does, for them t.o be considered. 

THE HONOURABLE DB. SIB. DEVA PRASAD SARVADHIKARY (West 
Bengal: Non-Muhammadan): Sir, I beg to move the amendment standing 
in my name and having regard to your ruling I shall read out the whole of the 
amendment but wouls! not move the last portion of it for the:present. 

THE HONOURABLE THE PRESIDENT: I think it would be convenient if 
the Honourable Member reads out the amendment which he intends to move. 

THE HONOURABLE DB. SIR DEVA PRASAD:SARVADHIKARY: 'I move: 
.. That this Counoil recommends to the Governor Goneral in Counoil that it be repre-

sented to the Right Honourablo the Secretary of State for India that pending the inquiriea 
about Reforms and action that may be taken thereon, it is not desirable to give effect to the 
reeommendations of the Lee Commiuion." 

The portion of the amendment that will not be now moved but will be 
moved later is shown in the paper and need not be read out except to show 
what coDDection it would have with the first portion of the amendment and t~e 
context. 

Before proceeding to speak on my amendment I desire to congratulate 
the Honourable the Home Secretary on the lucid and dispassionate maDDer in 
which he has presented the Government case before the House. I am sore we 
should have been glad to see our old friend, the Hono1Jl'&ble the Home Member, 
here to-day if it was p088ible. He has not been good enough to visit os since 
he left us and this would be one occasion when we should have looked forward 
to hiB presence in our midst. But, Bir, as has been explained, business elsewhere 
detains him and if 1 may say so the lucid presentment of the Honourable 

• 
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Mr. Crerar has left nothing to be desired. He has taken all possible care to leave-
c~troversial matter& Ol1t and to import none of that bland bravado anei 
pitiless pleasantry that bve been attempted elsewhere on the Government 
Benches for no useful purpose. It will be my endeavour and I am sure it wM 
be the endeavour of all Honourable Members to keep the debate on the same 
high level and to do our barest duty on the occasion, which for me happena to be 
on a line different from that of many others in this Houee. The Honourable 
Mr. Crerar comes here in an atmosphere which was described by Lord Pentland 
as "deliberately ILnd wisely constructed in order to represent powerful 
interests and men with larger stake in the country." My misfortune is that I 
can hardly claim to be one of such and my duty is to put the popular point 
of view for I belong to the people, a point of view which may not find large 
favour here. The Honoura.ble Mr. Crerar comes with the confident modesty of 
In assured victor who has only to walk in to look round and to win. If &8 
in ancient times, when the Rajput's own citadel gate was closed against him 
if he happened badly to lose an action elsewhere, Mr. Crerar's attitude might 
have been different. He is aasured of victory here! 

But that will not dissuade me from trying to do my duty and to take my 
defeat, for some defeats are better than victories as some victories are worse 
than defeats. I could not allow judgment to go by default without trying to 
put in the point of view which I believe animates the large bulk of what 
I may be permitted to call the people of the country, the intelligentsia if y01l 
like whom some are anxious to see separated from the m.&88e8 from certain 
points of view. Sir, on previous occasions it became my duty, somet4nes 
painful, to have to withdraw Resolutions and amendments for which I found 
not the l~t chance of success in this House. But on an occaaion like this such 
a course would serve no useful purpose, for the Government Resolution is there 
and will have to be dealt with and be passed in any event. You have been pleased 
todeecribe my motion as a dil&tory one. It may be' so from eertam points of 
view. But it is not put forward with the object of mme idle delay. I am pre. 
pared to discuas the Report on its,merits, to show that my mentality is not 0D.e of 
obstructive dilatoriness, but it is only the exigencies of the situation that have 
obliged me to put forward the suggestion about the poetpoDement of this ques-
tion till the Reforms Committe~, which the Government saw fit to appoint, 
following their own departmental Committee, to inveetigate closely the possibili-
ties of further action even in regard to. the Reforms under the Government 
of India, Act, has reported though this is not the time torefer fully to the 
evidence that has been given before that Committee in public, not in camera. 
as in the other case. I think public opinion is considerably satisfied that all 
that has been going on under the Government of India Act and the Reforms 
Scheme is not in the best interests of the country and drastiowages are needed. 
It has also come out that thQse official, who h,ve to deal with the Ministers in 
the trusferred department8 of the Provmcea &re not, always having, to pUt i' 
mildly, a happy time of it. ThatteDIJion has been the order of the day ia 
clear, aDd if in 8Clme ProviIDeea diarchy h .. p&rtiaUy'cu fully tailed, it is largely. 
it not wllolly. due to the. exiateBce of thattenaionbetween the miniltry .nd the 
oaicu.la who are cJ.rpd wit. the earrying eu.t of the ardel'll and decisio .. 
of the miDiatry. 
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Having regard to that fact, it is incumbent upon those who have the order-
i:!g of things to wait and. see ·what fUl'thedleTelopmenta take place, to see 
what action the' Reforms Cdmmittee stt«gest to minimise that tension and 

. ffw liaving,the decitlioM of t}H, Mlilistty oonceraed better carried out. ThaC, 
Sit, is in pari my r.lMOn for urging that, in view of the present examination 
of reform meallures that is going on, Government should wait and watch 
befOl'e undertaking largt< administrative chan~8S affecting the un(.ertain 
future. 

Takmg some of the points of merit which I thizlk I ought to indicate, as 
showing that, not merely on the ground that I am putti~ forward for delay 
but on the merits also. it would be desirable to wait and obtain further public 
opinion regaroing the Lee recommendations, which both in principle and 
detail the Right Honourable the Secretary of State has shown a conunendable 
desire to obtain. Let us take in the first instance the fiBancial question. 
In the Ho.uae of Lords and elsewhere we were given to understand that tbe 
expenses involved by what was proposed by the Commission would be some-
where Dear 1 crore, lj crore if BOt Ii crores a year in time. The Honourable 
the Finance Member elsewhere said the other day that we need not talk at 
all of the finances in this concern in crores, forthey are in lakhs. Well, Sir~ 
I have never been able to understand financial legerdemain feats; and when 
the opportunity occurs there may be an obstacle that vaniaheslike a wall of 
water when other opportunities demand precedence. I shall take the figures 
as they have been given in the other place though I am DOt persuaded that 
they are conect. The Government of India will not have to pay more than 26 
lakhs, I believe, and it CfoD do so when necesaary ; but I shall go back to my 
own Province where the seemingly mod~t sum of 9'3 lakhs will have to be 
spent. SituatM ... we are in that unfortunate Province-I shall not refer to 
political and other questions but menly 00 the financial question-we have tQ 
find Ind pay in the near future 63lakhs of rupees, whieh the generosity of the 
Legialature and the Government enabled us to get for the last three years. 
Aad, Sir,"1AIith regard to the question of retrenchment which has been engaging 
attentiQn here &8 eJaewhere, although an i.ntl.uential and representative Retrellch· 
IQeIlt Cemmittee has· been recommending fairly large reductions in Bengal, 
reduetioas amounting I believe to nearly iii crore of rupees, Re. 98,20,900 to be 
cloeer,-no more than Rs. 9,28,000 have been retrenched so far and the ultimate 
redlletions in view tre no more than Rs. 11,56,000. That is the position of 
Bengal which is invited now, in addition to the 63 Jakhs of rupees that she 
will have ~ find in reg4rd to questions arising out of the Provincial Contri1;lu-
tion Sebeme, to meet this .dditioll of over 9 lakhs. I say Bengal is not able 
to bear that burden. That in itself would be enough reason for my entering 
a protest. 

With regard to the larger questions involved by the Lee Commission's 
Report, J shan take oile other aspect. of the question .. Sir, it is ,,!~ry nned!fy-
ing, it is undignified, to have to qtubble a;bout meetIng the legItImate gnev-
ances of tho~ who are serting you, those who have undoubtedly served well 
in t12e piLst .nd thoet who, if lett aloDe, win SEne us 808 we!1 and better in the 
ftitute. I for myself 1r'eutd be prepareti 1:0 treat the gnevaoces and COID-
pats abd'l'eqUiretbeDta of thOle who He tJready ill service With fle fWleet 
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measure of generosity that would be permiBBible on the materials placed before 
us; I should like to separate their case from those larger questioll8 of policy 
in the future which have been hopelessly and unwarrantably mixed up m the . 
recommendations of the Lee Commission. ·The adamantine interdependent 
pact if I may 80 call it, that the Lee Commission made the pivot of their re-
commendations, has been much in the way of treating separately the case of 
those whose immediate grievances have to be, and I say ought to be, imme-
diately satisfied on proper materials. I shall not indulge in any meticulous 
examination of the :wording of this Resolution, as to whether the words" in 
principle" and" approximately" do not give the whole show away from the 
point of view of the interdependency of the recommendations. Nor shall I 
refer to those changes in die recommendations voiced in this Resolution 
which the Government of India have themselves shown readiness to suggest. 
Take for example their generous and seemly consent to the withholding of 
l1irger pensions in the case of an Executive Member of the Government or a 
Governor. I need not go into details but say that the interdependence does 
not stand. The belated addition of the question of the Medical Services in 
thi!l Resolution and elsewhere shows that that interdependence has for all prac-
tical purposes disappeared. I suggest therefore that the case of those in 
service, or who are immediately affected by the situation that has arisen 
out of the Reforms, should be taken up and redressed on proper materials as 
soon as possible. Sir, family budgets have been circulated although :the 
evidence before the Commi~sion is not forthcoming. But who has ever 
troubled about the family budgets of those from whose pockets this crore and 
a half (or 9lakhs for Bengal) is to come ~ But I should not allow questions 
of that kind to stand in the way of justly dealing with the case of those whose 
grievances are legitimate and well-founded. Unfortunately, Sir, the terms 
of reference have been somewhat widened, and a subtle change in interpreta-
tion has come in which has permitted the Commission not to confine itself 
to the absolute requirements of the case, but has permitted enunciation of 
questions of policy, questions of future control and recruitment on racial basis 
that would not on a strict reading of the terms of reference arise. It has 
enabled them also to change and di1ferentiate in a way that was not intended 
regarding the position of members of the same Service, with the same training, 
recruited in England but having a different domicile. If 20 per cent. increase 
of pay was intended. as the Finance Member's statement would show, it migbt 
have been given straight away instead of being camouflaged to the detriment of 
Indian Members. Those who tell us that we are making bad blood between 
the people and the Service by withholding our immediate assent to these 
recommendatione-to them I shall answer back that by mixing up these ques-
tions you have made the position more difficult. The tension is not only 
between the people and the Services, which did not exist before, but also 
between different sections and members of the same Service. We have been 
told a certain proportion of Europeans is necessary in order to secure the 
British character, or what other people han ealled, the Steeiframe character 
of the administration. Well, before 1919 questions of that kind did not 
trouble the authorities. . They were OOfttent to have &II members of the same 
Service men, whether Europea.ns or Indiana, but su1Jiciently vained and 
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recruited in England, and they had exactly the same privileges, the same 
concessions, the 8&Dle pay. Now for the first time questions of pay, of over-
seas allowanoes, of exchange compensation and of special privileges, medical 
attendance, etc., have been imported which have certainly led to tensiOD 
between these two sections of the sa.me Servioe who are inequitably differen-
tiated and among whom amity and good feeling have so long prevailed. 
Questions of that kind hardly affect those who are already in service, who had 
entered service with their eyes fully open as to what was in store for them 
and whom the questions arising out of the reforms would in no way affect 
so far as those details are concerned. This differentiation for the first time is 
an unfortunate aspect of the recommendations which to' my mind would in 
itself be a good reason for hesitating to accept them. Shalll say, Sir, that for 
the first time in the Superior Services what may be called a diarchy of colour 
has been attempted to be introduced 1 I do not want to labour these points 
because the time is limited and even with your indulgence, Sir, I do not think: 
I can deal in suffic.ient detail with these matters. But I think that it is possibl. 
to deal with the Report keeping aside these questions and limiting the con-
sideration to those who are in service already, our obligations and duties 
towards whom I fully recognise and am prepared to meet. I say there are 
good reasons why we should wait regarding the rest till we know exactly whel'e 
we are. If the small measure of reform that has been introduced has already 
created a flutter, why, we ought not to complicate future issues by bringing in 
those who will be disgruntled more than those who are now in service, because 
of the worsened possibilities of the situation. Are we sure that if we go on as we 
are going on we shall be getting the best Europeans that we want 1 Th. 
Honourable the Home Member said elsewhere the other day that if recruitment 
were stopped for five years there will be 340 vacancies, not 20 as some people 
had put forward. At the present moment I am confining myself to the European 
members. In the Indian Civil Service out of 1,400 we have 164 Indians. 
Supposing the limit that has been put forward were to be attained in a give II 
number of years, would it be so much of a disaster if on the strength of Indian 
recruitment alone we were to go on for the time being, even if 340 Europeanll 
disappeared in 5 years, and after the atmosphere cleared up we reverted to the 
old system of recruitment? Knc.wing as I do my friends in England I have 
not the least apprehension that matters will suffer in regard to recruitment 
if it were to be resumed later on. Sir, we had 21 applicants for 22 vacancies 
this year; in previous years it was either 20, 21 or 38, whereas before the war the 
applicants used to number about 200. Should we he cont.ent with getting 
what we can supplemented by military recruits as has been the case in the 
near past. An active propaganda to my own certain knowledge has been 
in operation to prevent European youths from competing for these posts; 
I have talked to some of them and dispelled their mistakes and seen them ready 
for competition. Let us take other spheres of usefulness where the European 
finds employment. Take the Indian States; take t.he Indian merchant.s; 
take the Indian Zamindars some of whom also employ Europeans. Take our 
missionary frieRds who have 80 selflessly given in the past of tile best that is 
in them without considerations such as those which exercise the Services. 
Baa there been any! aIling off in those directions 1 I have g~~t faith, 8Up~eme 
faith, in the British people that when wanted on proper conditions they will be 
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willing to give us a hdping hand; they have been doing 80 in the past and much 
good has come out of it. We expect, we hope, we want to work together. 
Questions of provincialisation or Indianisation do not necessarily rule out 
British association. On the otber hand, no sane man would rule it out, except 
in so far as it is permissible and necessary in the changed circnmstances that are 
before the country. 

In the state of uncertainty in which we undoubtedly are. having regard to 
the further measures of reform whicb will create great.er difficulties from the 
point of view of tho~'1e who do not want to serve except under the old conditions 
to which the Honourable Mr. Crel'ar does not expect to get them back, I think 
tbe only reasonable course is to wait and in the meantime to give relief to t.hose 
who are wanting it hadly and whose case can be made out. 

As I am not moving the second part of my amendment I shall not fully go 
lnto the question as to how by suspending recruitment we are not likely to 
suffer in the way that it is apprehended in some quarters we may do. But 
limiting myself to the first part of the amendment, I think there is a strong 
case for waiting and seeing what the Reforms Committee, that is now sitting 
at the instance of Government of India. recommends and what furtber action 
Government are prepared to take. 

Sir, the Resolution p..peaks of the appointment. of the Public Service Com-
mission contemplated by section 96C of the Government of India Act. It is 
rather a gratuitous suggestion; there was nothing to prevent the Secretary of 
State appointing this Commission and by rules directing that some of the 
powers that are veFlted in him might be- made over to t.he Government of 
India: in the wide words of the Govl'rnment of India Act, section 96C, the 
Public Service~ Commission should discharge in regard to the rerruitment and 
control of Public Services in India such functions as may be- assigned thereto 
by rules made by the Secretary of State in Council, and much could Le covered 
by the Rules. Even if the JJee Commission'R recommendations were held up. 
there is nothing to prevent the Secretary of State from appointing a Public 
Services' Commission to-morrow and getting all that he thinks necessary 
should be done. Therefore any delay with regard to this matter cannot handi-
cap Government in any way. 

With regard to what has been said about provincialisation and Indianisa-
tion, t.hat they will suffer if the Resolution were not to be accepted. I myself 
am not troubled by the apprehension fo1' a moment. Sir, I do not view this 
prospect of undiluted IJrovinciaHsa.tion with equanimity. We have always 
been {or Indian unity and Indian progress a!1 an organic whole and All-India 
Services are a great help in thiFl. I may differ from some of m)' friend!'! on this 
side of the Hou'le and in the country, but I say it will be a had day for India 
and for the Services and for the Govel'nment when there is thorough and total 
provinciali!!8tion of the kind rontemplated in water-tight compartments. 
I do not for a moment sugge'3t that Local Governments ought not to have all 
the powers of control and discipline that are necessary for the purpose of 
I>roptlr work j but that the Superior Services with regard to many branches 
that are now under the Central Government, I mYReJf have not the slightest 
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doubt should continue central in the broadOl' sense. Indian unity is what 
the Congress has always aimed at in its saner days. Indian unity as a whole 
and a free flow from the different provinces of men of light and leading in 
the services and in public life are alike needed. Take for example the depart-
ment in which I am very much intere.'~ted, education. Men from different 
provinces going to other provinces and giving of their best is, I think. the ideal 
that ought always to be kept before us, and in Calcutta we have been working 
up to it. Therefore, when we are told that provincialisation will sufit'r for the 
time, I myself am not perturbl'd; and when provincialisation comes I hope 
some means will be found of retaining some touch and control for the Central 
Government so that the prospects and idl'als of a uni'ted and progrl'ssive 
India may not suffer. It was urged in favour of the immediate acceptance of 
the recommendations of the Lee Commission that otherwise national interests 
would suffer. 

I myself do not for a moment think so. All sorts of consideration~ are 
urged and there has been loss of balance of judgment. We have been told fer 
example that the recommendations of the Lee Commission amount to a 
verdict of the jury. Even the Judges have not had the ",vidence before them 
and the foreman of the jury attempted to address some of the Judges and 
what is more he, without an Indian past and future, attempted to caU in 
evidence at this late stage. Lord Inchcape and others came forward willingly 
and the foreman of the jury was given an opportunity of reinforcing the case 
that he had made in the recommendations of the Report, ,which to a certainty 
has influenced the authorities in England. I do not think that is a sort of 
procedure that will find countenance and that should be allowed to influence 
judgment on the merits of the situation which should be dealt with in another 
way. 

THE HONOURABLE THE PRESIDENT: The Honourable Member is 
drawing near to the end of .his time. 

THE HONOURABLE DR. SIRDEVA PRASAD SARVADHlKARY: I shall 
appeal to my friends on these Benches as well as on the other Benches, that it is 
only upon mutual trust and good-will and mutual rl'gard for on~ another's 
interest that this Empire can be broad-based, and, if there are genuine appre-
hensions in the public mind .that the immediate giving effect to aU the recom-
mendations of the Lee Commission is likely to lead to further unrest, Govern-
ment should represent to the Right Honourable the Secretary of State that he 
should wait and see what further developments in the reforms are possible and 
likely to be made, and then take up household arrangements for the future. 

THE HONOURABLE MR. R.,P. KARANDIKAR (Bombay: Non-Muham-
madan): Sir, I rise to support what has just fallen from my friend the 
Honourable Sir Deva Prasad Sarvadhikary. But, in doing that, it may be 
understood that I am not going to give up the amendment that stands in my 
name. I have every hope, if the first amendment is defeated, mine will be 
carried. And, even if I were to be brief on that occasion, I shall have the oppor-
tumty of requesting Members to remember what I am saying on the first 
amendment on this occasion. 

When I begin my remarks, I beg it to be understood tha~, if I refrain f~om 
alluding to the numerous benefits that India has secured OWlng to the effiCient 
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administration under the Indian Civil Service, I am doing so only in the hope 
of curtailing my remarks, but I am not giving an inch of room for anY' suggestion 
that India does not appreciate what has been done by the Civil Service in the 
past. The question that is before the House is consistent with the march of 
the times and I ra.lly think that some wrong procedure is dogging the steps of 
this very important question. I really feel that this proposition should not 
have beEn moved by the representative of the Government of India. I also 
wish, though it is past time now, that it had not been moved in the other House 
first but that it had been moved here first. I had also hoped that the discussion 
of this subject would have been delayed for some time more. 

When I say that the Government of India should not have undertaken 
to put forward this Resolution through their represwtative, I am reminded of 
the circumstances through which the discussion of this subject has p&BBed. 
And I will, with your permission, try to place 1\ few facts before this House • 
• The whole trouble was caused by the theory of Indianisation and when a 
Resolution in that behalf was put forward in the Assembly it was passed and 
naturally adverse interests were stirred. I had an occasion to study a very 
remarkable document that proceeded from an Association which was known 
and is still known as the C. P. and Berar European Servants' ABBociation. I 
had occasion to study that document of 19 paragraphs. That was in August 
1922. I do not mean to say that it was inconsequence of this protest that any 
swift action was ta}cen in the matter, but there is a sequence of events. Soon 
after that we find the pronouncement about the appointment of the Royal 
CommiBBion. The Assembly was not late in taking up this matter and in that 
Assembly the subject was discussed. Adjournment of the House was claimed 
and Honourable Members will remember that Sir Deva Prasad Sarvadhikary 
was one of the speakers on that occasion. I am also reminded here of the 
presence during that discussion of Mr. Samarth, whose interjections now and 
then brought out to what side his views were leaning. I have also gone through 
the literature of the Resolution in the Asst'mbly, and I do find therein that the 
best case that could be put forward 011 behalf of the Government was done by 
Sir Malcqlm Hailey, whose elevation to a very high place must have deprived 
the Government of India now, and the Government Benches as thf!v are re-
presented in the ABBembly, of the assistance of that gentleman, which 'was very 
much needed in such discussions. I also find that Sir Charles Innes passed a few 
remarks accentuating the neceBBity for maintaining the prestige of those who 
had worked for India and in fact upholding the ancestry in the Service of 
such of those gentlemen so that lads who had given their time to study in thE'!' 
hope of coming out to India may not find discouragement hereafter in conse-
quence of anything done by India in the interests of her self-government. 

The terms of reference of the CommiBBion were not then exactly known. 
Then came the Commission. In the CommiBBion there were four Indian gentle-
men who were appointed. One of them was Sir Chimanlal Setalvad. It is 
endeavoured in certain quarters to exploit t.he fact that this Report has been 
unanimously signed by the Indian members, a.nd thus those who want to 
differ from the opinion recorded by the Indian members have to make out 
a strong case, I find, however, that their task is lightened by the fact that 
Sir Chimanlal Setalvad, who was one of the Commi~onerB then, ceaaed 
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to be on the Commission about October 1923 and was succeeded by 
Mr. &marth. A.s to what would have bern th~ views of Sir Chimanlal 
Setalvad, we are not kept in the dark now. Obviously, if he had 
been on the Commission, he would certainly have opined that recruit-
ment must be stopped. Mr. Samarth was added to the Commission. :rhere was also Mr. Bhupendr~ Nath Basu. This gentleman suffered from 
Ill-health as he adds his note which is to be found in the records supplied to uB. 
I had almost every hope that he would have devoted greater attention to this 
subject. He did everything in his power and we all appreciate his service. 
For him I have a high regard. Mr. Samarth who was present in the Assembly 
at the time when the adjournment motion was passed would have done well 
in the opinion of some not to have accepted the office of C~mmissionership on 
this Commission. But there it is. I therefore tried to discover the mentali-
ty of the four Indians who signed this Report, and I did go into the note that is 
added to the literature. In the note they make two points. One is that they 
have to keep contented the Services and it is for the purpose of helping the 
European Services that they have endeavoured to a great extent in the Report. 
I can easily see why these Indian gentlemen were influenced to that extent. 
I did discover from the tone adopted by the C. P. and Berar Association that 
they carried the matter so far and exaggernted the evils of the diminishing 
European element in the Services, and consequently those whom the Report 
reached were not quite in a balanced mood to consider the effect of their recom-
mendations. The Indian Commissioners were also of opinion that by allowing 
the higher Servi~es to be contented, they might smooth the way for the attain-
ment of self-government. I have further gone into the matter and I am bring-
ing to the notice of Honourable Members what is said in the literature that is 
supplied to us. The Indian Members, therefore, who signed this Report have 
paid scant attention to the principles that must govern the conceElSions--the 
rise in pay and the allowances that have to be allowed to the Services-how-
ever high, however efficient and however necessary they may be. In this res-
pect I am fortified by the literature that has been placed in our hands recentl~·. 
I am coming from Bombay and I went through this literature that has been 
placed in my hands to find out exactly how the Bombay Government stood with 
reference to the recommendations. On pages 5,20, 41,58,95 and 107")'ou find 
what the Bombay Government has said in reply to the reference made by 
the Honourable the Home Secretary. In all those replies I find there is a 
small reference made to the opinion of the minority. I know the constitution 
of the Bombay Government. Unless the Governor gave his casting vote there 
could be no minority such as to be used in the plural sense and if I am right, 
it must be the Indian Members of Government who must have differed from the 
Government of Bombay. All through the replies, therefore, you find one senti-
ment and that is, the minority do not agree on a certain question-a very 
important quest,ion,-a condition precedent before any concessions are allow-
ed. Speaking even for Bombay, it would be futile on my part not to notice what 
the Executive Councillors of the Bombay Government have said with reference 
to a certain question. All the recommendations therefore, that have been 
made by this Commission are not acceptable to the minority of the BO.m.bay 
Government. The matter does not stand her~, let us refer to other opmlOns 
recorded by the Executive Councillors of other Presidencies. You will find 
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on page 6 the opinion of the Raja of Mahmudabad : you will find on page 
12 the opinion of Mr. Ganesh Datta Singh and on page 13 you will find the 
opinion of Mr. Fakhr-ud-Din. You will also find the opinions recorded by 
certain Associations not accepting the recommendations made by the Lee 
Commission. Therefore I am fortified in the situation that I claim this House 
should occupy for the purpose of determining suoh an important matter as is 
now before this House, and lowe it to the reference made by the Home Secre-
tary to the various Governments and I am thankful for being supplied with this 
kind of literature, for if it had not been l'Iupplied to us, we would have been 
very much deficient, in the arguments even if we were inclined to support our 
arguments by facts-we would have had nothing whatever to supplement our 
case. r therefore invite the attention of Honourable Members to the various 
opinions recorded in this oompilation. I am not going to weary ~his Council by 
reading portions from it, but I do venture to think that before they oome to a 
oonclusion they will have paid attention to what is contained in this compila-
~ion, and that will sustain, I hope, the manner in which this subject is to be 
reached. The matter does not rest here. I was going to find out the principles 
involved. Really speaking in these recommendations, because we are asked to 
maintain the principles involved in these recommendations, what are they 1 
I have ventured to find out exaotly if there are any princip!es. I did find one 
striking principle throughout, and that is the prinoiple of expediency. I know 
expediency in politics plays a rather important part. Politios if it is a science 
that exists in the methods, then expediency is one of its principles. ~x
pediency is a matter of opinion as experience might vary according to the situa-
tion. Let me try to see if the Lee Commission has ventured to go into the 
question of principles. The Lee Commission had before it ample material. 
The principles on which the remuneration of a public servant has to be secured 
have been laid down in Commissions times out of number. In the Islington 
Commission, if any gentleman's opinion is acknowledged to be sound, I would 
invite the attention of Members to the opinion of Sir Abdur Rahim and of Sir 
Mahadev Chaubal, whose opinions have been recorded in the Islington Commis-
sion's Report. I was also at one time inclined to mention Mr.-l will mention 
that nalRe later on--but I was inclined to mention anot,her name in that conn€o-
tion, but it it; sufficient for the present to indicate that it will not do for anybody 
as a mutter of principle to ignore the condition of the country, the financial 
condition of t.he country, the economic condition of the country, before he 
COmt1S to Bett Ie the remuneration of the Services. It r:a,n never be accept.ed for 
a momtn~ th8,t India is for the Services. Obviously not. It is the Services 
that must be for India, and consequently greater regard has to be paid to the 
fina.ncial condition of t.he country before you make any recommendation 
whatsoever. This hRs been completely ignored by t.he Lee Commission. 
They take shelter behind the reference: "This matter is not referred to 
us. ' , If it is a one-sided inquiry like that, obviously it will not help UH. 

Especially as it is a money matter I do not know that this is the proper place 
in which to have a propoaition of tha.t kind. The Lee Commission took 
care to exolude tht' question of passage mouey and had recourse to a strategio 
move. "The psSt;age money ought not to be given as passage money. Call 
it R!'l. 50, add it to the pay. Do not give it to him. Credit it all the while, 
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and whenever the officers propose to go Home, then use it as pas~age. ' , The 
Honourable Mx. Crerar was right in pointing out in one of his ref~tm<les to 
Local Governments at page 92 ; 

.. On the other hand it is possible that some legal diffioulties might arise in deciding whether 
mone~ thus paid compulsorily into a general fund could properly be regarded 88 part of an 
officer s pay and therefore non·votable. The Jegal position is being examined ........ .. 

I do not know what the result of it is . 

.. Should the diffioulties appear to be real, it might be neoeua.ry to abandon the idea of the 
fund." . 
Then what is going to be the substitute for it 1 I do not know. But there 
it is. The Lee Commission has gone the length of sugge6ting a method which 
does not appeal to the judicial sense of the writer of this reference. I do 
really think that these were very wise words. If this method is adopted, 
who is offended? Certainly not we, sitting as the elders in this Council who 
have no power to vote. It is the other House that has to vote. If anybmty 
wants to hoodwink the Assembly and take away their jurisdiction in a cer·· 
tain manner over a certain item, it is they who would resent it and r_ot. we 
who can only correct anything that iN done by them there. I do really think 
that this iii really not the Council in which this proposition should have been 
brought, affecting as it docs the financ6ll of the country wher~ we have not 
got power to vote money, but may have to advise Government that it would 
have been more proper if the Governmilnt of India had abstained hom 
bringing up the question after they had realised the position with reference 
to this question once on the adjournment 1110t ion and again on the voting 
of the required money. I do really think that, thiH was not the method in 
which this proposition should have been brought up. Not that 1 do not 
recogn:se that there is need to look into this proposition. I do realise it Lecause 
of thiN fact further that in, arriving at t.heir conclusions the lee Commission 
have had no material placed before them, no popular view asc~rtain'?(l. It 
may be that the people did not care to come up and give in their stakments. 
but I know of cases in which statements had been put forwllrd, but those who 
did 80 were not given a chance of being cross-examined, though so1ne did try 
to represent the popular view in the matter. Consequently I do really think 
that the Lee Commission had not m~terial before them to (Ome to a proper 
conclusion. The recommendations, therefore, (1f the Commission are one-
sided. However sympathetic we may be towards the claims made by the 
Services, it is not p088ible to agree to the recommendatiolls being in their 
turn recommended to the Viceroy so that he in his turn may recommend 
them for acceptance to the Secretary of State. But the matter does not 
stop here. There is another principle which I find is violated in the recom-
mendations. It has violated the very principle of reciprocity reg;1Ming 
which we passed the other day an enactment here. The Lee Commif\·,ion 
takes no notice whatsoever of the chance of those people belonging to the 
Colonies that will not extend to IndianA the ordinary rights of Britillh dtiv-en-
ship to go through the open door of the Civil Semce, come out to India [,8 

. rule;s, go back laden with Indi&~ money, a.nd enrich thei: own colonies by 
the experience that they have gamed here. Why should we allow s lch 
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gentlemen to come into India through the Civil Service door 1 Could the 
Lee Commission tnike no reference to such a thing 1 And for them to be 
allowed overseas pay, for them to have passages, is adding insult to injury. 
Really I think they have no claim upon us. The Lee Commission therefore 
violates the main principle 011 which we are all agreed when we pa.ssed the 
Reciprocity A<.t just the other day. I do think therefore that DOt oruy is 
there no principle involved such as could be accepted, but there are principles 
violated. But let us further consider the matter. AB to the case that is 

.made out, I have tried to go through that literature as well. With the help 
01 friends I have in my hands a statement that was supplied by the Govern-
ment of Bombay on a certain interpellat'on put in that Council. That state-
ment would enable Honourable Members here to see how the case stands 
with reference to t.he inrrement, pay and allowanres. It. will show that t.he 
increml'nt th:Jt is now ('Iaimed-the fir8t Increment that wall al!owl'd in 1915-
191fi-·for the purpo!le of shortenitlg the time may, I venhlTf! to rcqul'«t you, 
Sil', to Illlow this to be embodied a~ pa,rt of my spcerh? That i~ n IJrinted 
IItIi:('mp-nt cominll from the GO"ernmt'nt of Bomha,' ;n an""cr to a ('crtain 
intel'pellation. That show!! the Rta!!c'! at which tile a.Ilowance~ were raised 
at whirh the pay was rais(.>d, aur\ it will 'Ih(!w that it was in 1915 that it was 
raised. Again it was rai~ed in 1921-22, and t.he inrrease in the several stages, 
though approximatelY it might come rm an ave,-nge to something les~ than 
25 per cent., in almo!lt every ca.'!e ex~eedell more than it wa.<: before. In the 
tahle No. 1 you finn thRt in the nth ~'l'ar,-R!'I. BOn.-the in(')'(,8se compared 
with Hno wal!- 4R per cent., in the 10th year it wa .. 46 per eent., in the IMh· 
year it was 16 per cent ........ . 

THE HONOURABLE MR. J. CRERAR: Will the Honollr"hle Member 
kindly explain to what Service!'! the'!e fignrel'l relate? 

THE HONOURART.E MR. R. P. KARANDIKAR: The All· India 8ervices. 
THE HONOURARLE THE PRESIDENT: The Hon(lurable Memher can-

not have incorporaten into the record of his speerh anything whieh he lias 
not spoken. If he wishes toO have Iln~' mlltter thus incorporatt'd he must 
read it out. On the other hand, he has onlv three nlinntes left ill which to 
.conclude his speech. . • 

TH~: HONOPRABLE MR. R. P. KARANDIKAR: If it is economy that 
we have to obsPorve in thil'l discussion, i8 it not economy that has to be 
observerl ill granting rompemlation to the Smvires? We want efficient 
services but I cannot reduce my oountry to poverty. I must say that the 
Services are well paid. They must also think out as to where the money 
is to come from. I think we are not justified in putting the recommendations 
into force without having studied what has been done in the past, and 
I do trust that Honourable Members before coming to a. conclusion will go 
through this literature and they will find that this question of remuneration is 
one of 10118 standing. I have been trying to solve the proposition. You 
cannot feed the fire with fuel in the hope of quenching it. You say that 
you want money for this thing and that thing. Then I say your wants will 
increase undoubtedly. Prices have come to sta.y for some time. It may be 
possible that prices may rise. How many times are YOll going to revise the 
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re:muneration 1 B.eside~ ~t st~es me as being rather inconsistent with the 
Wisdom o~ t~e IndIan Civil Service. The discU88ion to-day in this Council is 
not only limited ,to ID:d~a. 'A~ the Services in the educated world are looking 
~ wh.at the IndJan. Civil Service are getting out of India. They are low paid 
In thm own countnes. This is the only higher paid Service we find in India. 
Il t~eref~r~ the I. C. S. suc?eed in getting more what will they argue' Are the 
In~lan CJvIl servants unmIDdful of their duty to cut their coat according to 
thelr cloth? ~annot the civilservantt! who are described. in'this Report as being 
prone to get IDto debt largely on account of the expenditure they have to 
mcor, make both ends me£t1 When they start from their own country, do 
they not know what expenditure they will have to meet 1 If they are really 
defi'cient in this art or science, whatever it may be, who can trust these 
highly paid officers :when they propose to administer the finances of the whole 
oilndia 1 

These gentlemen cannot manage theit own homes and they begin to dictate 
to the whole of India. Does that show the wisdom which the Indian Civil 
servants POSSMS or ought to possess 1 I really think that when they com", 
out to India they leave their strong commonsense behind them or the atmos-
pheric changes in India affect their conceptions of their duty by the people. 
Let me put a question t.o them. 

THE HONOHRADT,E 'I'HE PRESIDENT: I would draw the Honourable 
MenthE'r's attention to the fact that his time if! up and that he mURt wiml up 
his remarks: 

THE H( '(IlURABI,E MR. R. P. KARANDIKAR: I bow to your d(lcision. 
I cannot conclude better thll.n by putting a question to t.he Indial1 Civiiservants. 
Without you we ('annot managE'. We will agree to propitiate you. In that 
case you will get your money from the revenue department which is a reserved 
.ubject. The agriculturists of Rombay are in a state of indebtedness which is 
proverbial. There wa~ a Commission to inquire iIlto that matter. Do you 
want 8 Commission toO inqUIre into their straiwned circumstAnces 1 Will you 
havE' your money from the agriculturists by increasing the land tax? I appeal 
to you, before pushing on wit h this R.esolution, to wait. 

TlIE HO:\""OI'RABLE DR. ~fI.\N SIR MUHAMMAD SHAFI (Law Member) : 
Sir, during the recent debat.e on Indian afilliJs initiated by Viscount Pep) in the 
House ot Lords t.he Seel"f'tary of State for India made a very import,ant pro-
nounceme~t to which I would invite Honourable Members' attent.ion . 

.. The Secretary of State for India in Council", said Lord Olivier, "who is, as the 
Doble Lord has pointed out, the final arbiter responsibll' to Parliament in rtgard to Inaeti-
o&l1y the whole field govemed by this Report. must necellllarily subject the Report to 8 
thorough (Xllmination on roints both of prineiplf' and detail. The mtlre fact that he. as 
atated. accepts the "iew tbatthe ReFolt must I (' trl ated a8 a wholl·cannot ohouJ"s/'in any 
way absolve him from the duty of examiming the Report in all it!! llt'aringl! or commit bim 
in advance to the acceptance of each and every recommendation just as it stands. HI.' 
must also UBe the occasion to determine which of the recommendations in their relation to 
the Report as a whole will further need priority of treatmtlnt when the time comes to 
implement his decisions." 
.Along wit,h thiFl pronouncement of the Secrptary of Rtatp it is essential fOl 
Honnurablf' ME'mbE'l'I! toO bpar in mir.d what YiSl·ount. Chelmsford Mid in hi~ 
m~ m 
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final reply on behalf of His Majesty's Government towards the conclusion of 
that debat+.l-
.. No one can doubt", said Lord Chelmsford, "that there must be au examination of Lord 
Lee's report. He would not pretend to regard it as so inspired that we must accept it in 
every jot and tittle. Therefore there must be an examination on the part of the Secretary 
of State, the Government of India and the Provincial Govemments." 
But later on in his speech Lord Chelmsford made a pronouncement which to 
my mind is of the utmost importance in connection with our own final conclu-
sions on the Resolution now before the House. This is what he said :-
.. Going back to the method, the Secretary of State told your Lordships the other day that. 
he was doing everything he possibly could to get the whole case prepared for a speedy 
decision as soon as he received information from India as to their attitude towards it. 
Time, the second problem in the matter, is dependent of course on that matter, but I think 
you may take it that if the procedure which the Secretary of State and I have indicated 
with regard to this Report is followed, no time will be lost in dealing with t he Report when 
the essential examination has taken place." 

Tilree t.hings are perfectly clear {Tom these pronouncements which I have just 
read out to the House, firstly, the policy which His Majesty's Government 
have decided to adopt towards the Lee Commission Report, secondly the 
method which the Secretary of State himself intends to adopt in relation to his 
own determination uyon those recommendations and, thirdly, that His Majesty's 
Government seriously intend to arrive at a speedy decision upon the recom-
mendations made by the Royal Commission on the Imperial Setvices. In 
these circumstances, Sir, the Government of India have placed their provisional 
conclusions, embodied in the Resolution moved by my Honourable friend. 
Mr. Crerar, before this House in order to enable Honourable Members to assist the 
Secretary of State in arriving at what may be the correct conclusions upon the 
Royal Commission's recommendations. That is the attitude of tbe Govern-
ment of India. On the ot.ber hand, what is the attitude adopted by my Honour-
able and lea.rned friend '! 

He asked this House to refrain from e~pressing any opinion upon these 
recommendations, but to urge upon the Secretary of State delay, postpone-
ment of his decision upon those recommendations until the CODstitutional 
Inquiry Committee which is now holding its inquiry has made its recommend&--
tions and those recommendations have been aeted upon;- in other worda, 
to allow India's case to go by default. That is really the position which i. 
taken up by my Honourable and learned friend. 

Sir, I am myself as ardent an advocate of constitutional advance for 
my country as any non-official member of the Central Legislature. In the 
language used on one occasion by that great patriot the late Gopal Krishna 
Gokhale, I want my countrymen in India to rise to that stature which other 
nations have attained in their own countries. Sir, if the veil of official secrecy 
could be lifted for a moment, Honourable Members would know what humble 
services I have already rendered in my official capacity to the oause of Indiaa 
Constitutional Reform. But perhaps, in this respect, it is sufficient for me 
to remind my Honourable and learned friend the Mover of the Resolution 
that 11 years ago it was under my presidency that the All-India Moslem League 
adopted self-government as their objective. And it is because of my love 
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for Constitutional advance in my country and because of my conviction 
that the. course s~gge~ted by my Honourable and learned friend, instead of 
accelerating c~ns~ltutional progress, is calculated to retard that progress, 
that I say to him 1D the WOlds of the Persian poet :_ 

U Tarsam na rui ba Kaaba ai Eriibi 

Kin rih to me ravi ba Turkastan &st." 
"( 0, thou Erratic, I fear thou wilt not reach Ka'aba, for the path thou treadeat leads to 
Turkestan)." 

Sir, the introdu('tion of partial responsibility in our Provincial Govern-
ments waR undoubtedly the most prominent feature of therhelmsford-Montallu 
Reform'!. Tn othE'r words, under the new constitution introdueed h" t.he 
~vernment of I~dia Act, 1919, certain portions of our provincial administra-
tIOn were placed m the charge of the popular aide of the Government presided 
over by Ministers selected from among the elected representatives of the 
pE'ople and responsible for the administration of those [mhject!! t.o the Provincial 
Legislature. But the Superior Services operating even in the transfer~d 
field were, fQl' certain reason!! enunciated in the Chelmsford Montagu Report, 
placed for a time under the control of the Secretary of State in 80 far all recruit-
ment, pay, allowltnce>l and ,",0 on were concerned. My Honouro.blealld leArned 
friend will remember that the ('ritics of this constitution, both friendly and 
hostile. complained that a system, a constitution which transferred certain 
subjects to popular l\finiflters responsible for their administration to the 
Provincial Le!!islative Council, and still retained the appointment as well as the 
control of the superior branch of thE' Services operatinll in the transferred field 
in the hands of an o1ltside authority (1,000 miles away. could never be successful. 
That was the criticism advanced at that time in Indian political circles. The 
friendly critic said that transfer in these circumstances wa!'! incomplete: 
the ho!!tile critics characterized the transfer as a mere sham. Tbis, Sir, has 
been the demand put forwllrd in all political circles during the whole course of 
thesE' four years-· that the superior branches of these Services must be placed 
under the control of the Provincial Government: appointment to the.'!e Services 
must rest in their hands, appointment as well aro control heiDI! taken away from 
the hands of t.he Secretarv of State. Well, the Royal Cornmis~jon on the 
Superior Services in India presided oV'er by I.ord I.ee, now has, r~omm.nded to 
His Majesty's Government that appointment to and control of these Services 
operatin!! in the transferred field should be t.aken away from the Secretary 
of State and placed in the hands of the Provincial Governments. But my 
Honourable and learned friend aRks this Council to recommend to the Secretary 
of State: " Oh no! It is not necessary tJ carry out this much·needed reform, 
although Indian political circles have been cryin~ thernseh-es hoal'!le in their 
demand for it. Better wait until the Con.'!titutionallnquiry Committee which 
i!' now holdin~ its inquiries haR made its recommendation.'! to the Government 
of T ndia and the Government of r ndia have come to their conclusionR !lntl those 
conclnsions ha.ve heen sent to England and the Secretary of State 1.a8 reached 
his own decisions upon those recllmmenoations." Until the final decision .is 
arrived at on that question, this popular demand which has been put for,!ard m 
all Indian political circles during the whole of these four years and IS no~ 
accepted by the Lee Commission and accepted by the Government of IndIa 
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should not be carried out! I. that course of action calculated to aooelerate 
constitutional adVl'nce in this country 1 Is it not on the other hand caloulated 
to retard constitutional advance 1 

THE HONOURABLE DR. SIR D. P. f3ARVAI>HIKARY: My friend will 
remember the modifications. I distinctly said that 80 far as oontrol, discipline 
and working rules are oonoerned, they should be entirely provincialised; 
but I wanted it to be an All-India Service in the broader sense. 

THE HONOURABLE DR. MIAN SIR MUHAMMAD SHAFI: At any rate 
my Honourable and learned friend's amendment does not say 80. 'l'hat 
amendment in the <;learest possible language says that the decision on the 
recommendations should be postponed until after the oonstitutional inquiry has 
been completed and aotion thereupon has been taken. And as regards this 
new aspect which my Honour~ble and learned friend seeks to give to his own 
suggestion &8 embodied in the amendment, I have only one observation to offer. 
These All-India Services operating in the various Provinces are All-India 
inClllarne. No doubt reoruitment to them is on an All-India basis. But once 
a man has been allotted to a Provincial cadre, he begins his service in that 
Province, he ends his service in that Province, and he retires on pension from 
that Province. When I was in charge of the Education Department I was 
approached by friends and relations of successful c(',ndidates to post them in 
their own Provinces. So that 80 far as Indian candidates are concerned, not 
.only is there no desire on their part to be posted to Provinces other than their 
.own, but. on the cOIltrary, they make every effort possible after they have 
succeeded in the competitive examination to be posted to their own Provinces. 
It is all very well for my Honourable and learned friend to say that Indian 
unity is interfered with in this way. Why should Indian unity be interfered 
with 1 The recommendations of the Lee Commission amount to this-
that the recruitment and control of these Services should be placed in the hands 
of Provincial Governments. It will still be open t.o a Provincial Government 
if they need an expert or if they need a person with particular qualifkations 
for a palticular post from Bengal or from Madras or from other Provinces, 
to give him an appointment in their own Province. No doubt it would 
.ordinarily BOt be open to my friends from Bengal, for instance, to cQmpete 
freely in.an open competitive examination fQr, say, service in the Punjab; but 
after all my friends from Bengal must remember that in t.heir own Province 
they will have a similar monopoly and my friends from l\IadraR will not be 
able to intrude into Bengal. (Tlte Honourable Dr. Sir DcL"U Prasad Sarmdhi-
kary :-" I do not grudge them.) 

Well, Sir, I I:Iha11 leave this question of plOvincialisatioll for a moment. 
The next demand of whieh we have been hearing so mueh and fur 1:10 many years 
is the greater rndillni~ation of our All-Indill &rvices. If the literature which 
has been written and spoken upon thil:l rh'mand in the pre~1:I and from public 
platforms, not by moderates, not by radicals, but by members of all schools of 
thought in India, were to be collected, I do not know if the volumes would not 
amount to something like half the Imperial Library of the Government .of India. 
The Lee Commission's reeommendations seek to satisfy that demand. l\Iy 
Honourable friend, Mr. Crerar has alrt>ady givfn to the House facts and figUles 
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to show the liberal extent to which the recommendations of the LeeCommis-
sion go i~ this respect. But I would like to give one or two figures myself, 
comparative fi~es to show what is the extent of the advance as compared with 
the present positIOn. At present, according to the decision arrived at in 1919 
IndiaD: ~c~tment in the Indian Civil Service amounts to 371 per (',ent. Th;, 
COmm188IOn s Report recommends that henceforward recruitment shall be in the 
prop?rtion of 60 Indians to 40 Europeans. In the Indian Police Service, ac-
cording to the existing rule, 33 per cent. in all provinces, except in the North-
west Frontier Province where it is 10 per cent. and Burma where it is 22 per 
cent., of Indians /Ue recruited. The Lee Commission recQmmend that hence-
forward recruitment shall be half and half; that is to say, 50 per cent. Indians 
shall be recruited for this Service. In the Indian Forest Service the present 
recruitment is 4() per cent. in all the Provinces and in Burma it is 35 per cent. 
The Lee Commission recommend that in future the Indian recruitment shall be 
75 per cent. of the entire strength. As regards the Indian Service of Engineers 
the Lee Commission recommend that so far as the Roads and Buildings branc! 
of that Service is concerned recruitment in future shall be left entirely in the 
hands of the Provincial Governments. Similarly, in the case of the Indian 
Agricultural Service, the Indian Educational Service, the Indian Veterinary 
Service-so that it will be for the Provincial Governments to fix what per-

. centage of Europeans they will recruit for these Services, the entire control being 
vested in their hands. Well, Sir, the difference between the existing position 
and that recommended by the Lee Commission is undoubtedly a satisfactory 
advance in so far as the Indianisation of Superior Services in India is concern-
ed. "But," says my Honourable and learned friend, "Oh, no. We do not 
want any of this greater Indianisation of our public services now; we must wait 
until the constitutional inquiry is completed." 

Sir, it is a disputable point upon which even the highest authorities have 
differed whether administrative advance should precede constitutional advance 
or vice verBa. Indeed, t.o my mind administrative capacity and experience are 
the corner stone of the constitutional edifice. A nation which is not prepared 
by training and by experience to run its public services in the mtlst effici-
ent manner for the good of the people is to my mind not fit for constitutional 
responsibility. At any rate it must be plain to all sensible people that the 
two administrative and constitutional advance-must proceed simultane-
ously side by side. That being so, we had administrative advance, embodied 
in the Report of the Islington Commission carried into effect in 1919. We 
had the step onward in constitutional advance embodied in the Montagu-
Chelmsford Report carried into effect two years later in 1921. We have now a 
further administrative advance embodied in the Lee Commission's Report 
before us. We ought, this House ought, to earnestly request the Se~eta~y 
of State to carry into effect the proposals now before us as soon as poSSIble 10 
order to pave the way for the next constitutional advance which may result 
from the inquiries of the constitutional Committee to which my Honourable and 
learned friend has referred in his amendment. It is thus, step by step, stage by 
stage, that both administrative and constitutional advan(',e will go on apace, and 
India will at the appoin~d time attain. to full responsibl.e government. I~tead 
of adopting this course, I am surprised that a far-Sighted and experIenced 

• 
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politician like my Honourable and learned friend, Sir Deva Prasad Sarvadhikn.ry. 
should advo('ate, to my mind, a. retrograde step, which is calculated to retard 
rather than a('ccJerate constitutional advance in this country. 

Sir, there is another feature of this Lee Commiesion's Report to which I 
'H uld like to im"ite the att~ntion of the House. For years past, even in the 
old da.ys hfore the introdurtion of the Mcntagu-Chelmsford reforms, the ('entral 
LegiFla.ture has al"ays been demandiJlg the ('reation of a Civil Medical Service 
in tlis (Gunby to lo()k aftE:r the medical needs of the population. At last, 
after years of agitation, now, as a result of the Lee Commi88ion's Report, 
we have the prospect of a beginning of that Civil Medical Service which we 
have always been asking for and looking forward to. My Honourable and 
learned friend and his supporters say: "No, no, the needs of the people regard-
ing the necessity for the creation of a Civil Medical Service should be ignored 
for the moment. Wait, wait, until the Constitutional Inquiry Committee has 
c!oncluded its inquiry and until a decision has been arrived at". Well, Sir, 
I confess as an Indian and in consequence as a sincere well-wisher of constitution-
al advance in the country, I for one am unable to understand the process of 
reasoning which has resulted in the adoption of this attitude on the part of my 
Honourable friend. 

Then, I pass on to the question of relief to the Services. My Honourable 
friend himself has admitted the necessity of giving relief where relief is needed, 
and therefore I need not dwell on that point at any length. But there is one 
observation which 1 would like to make in that connection, and it is this. It 
has been said in another place that the members of our Services should reoog-
nise that they are no longer the "rna-hap" of the people, but that i!l the new con-
ditions introduced as a result of the famous declaration of the 20th August 1917, 
no" em bodied by the British Parliament in the Preamble to the Aot ofl919, they 
must look upon tht'mselves as the" bkai-bhain " of the people. With that 
~entiment I myself am in entire accord. But that sentiment, or rather that 
proposition connotes as a necessary corollary another proposition which I want 
to put before the House and that is this. It follows necessarily that we ourselves 
also should look upon the members of our Services as our" bkais " real brothers, 
not step-brothers to be ignored whenever they put forward any reasonable de-
mands for concessions or for alleviation of conditions which they find vcry 
difficult to face. I do hope that this House will look upon the recommendations 
embodied in the Lee Commission's Report and accepted by the Government 
of India as those which the necessities of the situation call for, and will therefore 
adopt the Resolution moved by my Honourable friend Mr. Crerar and reject 
~he amendment put forward by my Honourable and learned friend. Indeed, 
if I may venture to say so, the interest of constitutional advance which my 
Honourable friend and I have equally at I cart necessitates the ~doption of ~he 
measures which have been recommended by the LeeCommission. The provm-
cialisation of the All-India Services operating in the transferred field is in itself a 
step forward toward!! that constitutional aim which he and I have in view-the 
ulti!llate attainment of full responsible government in the country. Ali furt:her 
subjects are transferred the same principle will continue to apply to the Services 
operating in the widening field of transferred subjects until a stage is reached 
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when provinces will have full responsible government if t-his process of advance-
ment towards the ultimate goal is to be deJayed. I am sure advance towards 
responsible government will be retarded rather than accelerated, and it is on 
that ground. that I appeal to the Honourable Members of this House to accept 
the Resolution put forward on behalf of the Government of India and to reject 
the amendment moved by my Honourable and learned friend. 

The Council then adjourned for Lunch till a Quarter to Three of the Clock. 

The Council re-allsembled after Lunch at Fifteen Minutes to Three of the 
Clock, the Honourable the President in the Chair. 

THE HONOURABI.E THE PRESIDENT: The Council will now proceed 
with thE' disC'ussion of the amendment. Does any Honourable ME'mber wish 
to lIupport the amendment 1 . 

(The Honourable Mr. G. A. Nat-esan stood up). 
Doe~ the Honourable Member wish to speak in support cf the amenl'lmC';t 1 
THE HONOURABU: 1\IR. G. A. NATRSAN: I wish to speak against the 

proposition. 
THE HONOURABLE THE PRESIDENT: Does the Honourable Mt"mber 

wish to ApE'.a.k in support of the amendment? 
THE HONOl'RABLE MR. O. A. NATESAN: Not exactly. 

THE HONOlTRABLE MR. S. VEDAl\fURTI (Burma: General). Sir, I 
dare say the House haA liAtened with great interest to the eloquent spet~('h made 
by the Honourable Sir Mian Muhammad Shafi, the Leader of the Hous('. He 
has told us that he is as eager for conlltitutional advance as any of UII, and 
that there is nothing in the Report of thfl Lee Commission that can in any way 
be interpreted to be against such an advance. Let me join issue with him. 
One of my first objections' to the adoption of the recommendations of the Lee 
Commission is that it is intended, consciously or unconsciously, to delay the 
advance of constitutional reforms for which the country has been clamouring. 
This is borne out, Sir, by the fact that, in the terms of reference,. apart from 
the mention of the declared policy of Parliament in respect of " the increasing 
association of Indians in every branch of the administration," there is not a 
word about the more vital part of the Preamble of the Government of India 
Act of 19H1, which is the" gradual development of self-governing institutions 
with a view to the realisation of responsible government." I am not one of 
those who are referred to by the Honourable :Mr. Crerar as accusing the Com-
mission of not dealing with the constitutional issue. But that significant 
omission is in the terms of reference to the Commission, and it has justly 
aroused the fears in our minds that constitutional advance will receive a set-
back by the adoption of their recommendations. Again, Sir, even when .the 
Commission refers to the .. new policy directed towards the progressive realIsa-
tion of responsible government" as one of the factors in the situation, the 
Commission has in despair left the question unsolved, for the Report says on 
page 5 that-
""It W&ll however imnnallible to produOf! a Bcheme which would fit the new circume , '1'-- ,. 
lItanDN without. a complote re-examination of the problem . 

• 



1062 C)UNCIL OF STATE. [15TH SEPT. 1924. 

[Mr. S. Vedamurti.] 
At any rate, the questions that are answered in their own way by the 
CommiSBion, whether the reduction of the Europea.n element will be practicable 
within the next 20 years; whether the Services operating on the reserved 
side should continue to be members of -an All-India Service, their appoint-
ment and control to continue to be vested in the Secretary of State; whe-
ther a guarantee should be given not only to the existing members of the 
Service but also to future entrants in those Services as long as those 
departments continue to be reserved; whether in case such transfers 
from the reserved to the transferred side take place withill. the course 
of 15 years the guarantee should not continue in the case of pay, allowances 
and pension ; wh~ther Parliament should not guarantee the pensions of the 
members of these Services in tl".e case of future constitutional development 
in India; whether the grants in respect of certain Central Services and certain 
officers of the All-India Services shollid not be made a non-votable item, 
tkus depriving the Assembly of its legitimate right--the answers given to 
these questiolls by the Commission go to prove that the pace of responllible 
government will be slower than what we demand. The justification for 
our fears comes from unexpected quarterll. The Government of Bihar and 
Orissa ill their reply to the Government of India circular say on page 28 of 
the co.-respondence :-

.. Whl'h tbe transfer of a subject takes place, it iB diffioult to withstand the COllllE'-
quence that it sbould be accomplI.nied hy the transfer of the service dealing witb that 
subjeot. If, at some date hereafter, an attempt is madE' to introduce full provinoial 
autonomy, tbe riBlu inherent in the acceptanoe of the prinoiple will be real and seriou ... 
but if they. ~ considered to be too great to be undertaken, the true remedy is the post-
ponement of provincial autonomy, and not an attempt to restriot its actual working in a 
manner wbicb would certainly engender friction, even if, given tbe a.ttainment of tbat; 
stage ·it 'Was practical politics, wbich almost certainly, it would not be." 

These are my reasons· for saying that the recommendations of the Lee 
Commission really give a set-back to constitutioDl.1 advance. 

So far as the control of the Superior ,Services is concerned, it is a matter 
for some satisfaction that those members whose departments are now trans-
ferred will, in future, in the case of future recruits (other t.han the Indian 
Medical Servic:e) be placed under the charge of Local Governments, but it is 
said that the existing members should retain all their present rights and 
status. I fail to understand, if the Local Governments arc expected to deal 
fairly and just.ly in the case of future entrants, why they would not. deal with 
the existing incumbents farily and justly as well. Again, the populaz demand 
is that the Secretary of State's powers of appointment and control of All-
India Services should cealle, and that they should be delegated to the Govern-
ment of India. I refrain from quoting the authority of several Ministers in 
the Provinces who are of opinion that the All-India Services should no more 
be controlled, by the Secretary of State, but that the Government of India. 
should appoint and control the membE'rs of these All-India Services. But 
I will quote an instance in which the Finance Member of the Government of 
Burma· goes further than that. The Honourable Mr. W. J. Keith, the Finance 

• Member oHheBurma: Government, is againRt the retentioti of IIny AII-lilci:t. 
Service,Uld,iS in. fawtU"of rec1'Uitmentthmugh-eut on a· provincial baSis'. 

.' " 
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The Chief Secretary to the Government of Burma says in his reply to the Gov-
ernmeat of India at page 30 : ' 

. '.' The Hono~rlLb!e ~he Finance Mt'mberand the two !lliniHtl'rS would hM'e prof!'rredthe 
solut~on set out III hlOlr "nRWl'!' to, th~ n~'yal Commission's (~uestionnaire, namely, that 
.reorultm(~nt to the prescnt All-lmha RerVIC(1R (whether workin~ in tht, Rl'sl'rved orin the 
transferred fiolds) should cea.BC' forthwit.h, and t.heir dutieR alld funl·tions bo transferred 
gradually to new ~ervice~ organised ~ll a provincilLl baai~ fOl'wbieh a minimum proportion 
.of EuroJpe~n recruitment would be laid down by the Socretary of !-It·ILUl, who would recruit 
EurOpell.n3 Oil behalf of the Local Governm(mt, but would not control th('m, althoujl;h their 
contract,R would pro\'ide for Itn appcal to him fro:n allY order of the Local Go\'crnment 
a.ffel'ting emoluments or prnHpectH." . 

Sir, as regards Indianisation, it is claimed, and claimed rightly, that the 
recommendations of the Lee Commission go far towl\rds the Indianisation of the 
Services, and the Honourable Sir Muhammad Shafi has consoled us by quoting 
certain figures, but I am prepared to contest the statement and say that the 
advance is more specious than real. Take, for instance, the Indian Civil Service. 
The Commission proposes that the proportion should be 40 per cent. EllropeaJ!, 
4,0 per cent. Indian directly recruited, and 20 per cent. to be obtained by pro-
motion from the Provincial Service which will produce an e lual cadre in 15 
years. To a question asked by the Honourable Mr. Crerar in his Circular 
whether it would be reasonable to guarantee that this result would be achieved 
in not more than 15 years, and whether any restriction shollid be imposed that 
this result should not be attained within a shorter period than 15 years, the 
Local Governments are almost unanimous in saying that no guarantee should 
be given. One Government says that, if a partioular policy is adopted, it will 
not be practicable to alter that ratio at some future date in favour of the 
European element. Another Government says that no conditions ne3d ba m"de 
regarding the attainment of equal numbers within 15 years, as this depends 
on contingencies which it is impossible to forecast. In my opinion, it will take 
a longer period than 15 yea.rs to obtain an equal cadre. In fact, it is diliclllt 
to estimate, as the Madras Government have pointed out, what ratio of re-
cruitment would be calculated to produce this result. The Honourable Mr. 
Sinha, Minister in. Bihar and Orissa, thinks that-
.. in order to attain a proportion of 40 European, 40 Indian direct recruited, and 20 Indian, 
promoted, within a period of 10 or lI'i years, the,reeruitment rat!08.of 21 E~ropeana, 
53 Indiana directly rocruited. and 28 Indians promoted from tbe ProVinCial SerVlco .hollld 
at once be adopted." 

The Honourable Mr. Crerar himself admits at page 37 :-
"It is extremely difficult to conjecture the period within which tbis rate of recruitment 

wCould prodnce a. haif and hILlf composition of the Service. ~ cOD8idera~le numhfor of rl'tire-
ments on rroportionatc penflion would accell'rate thp. ponod apprecIably, and It mWlt !'e 
borne in mind t,hat there is a possibility that the required numbe~ of Europt'&n ~cnJltll 
will Dl)t be forthcoming. TheJlO factors perhaps .render any conJeotureli reganbngthe 
period at whic,h equal numbers will be obtained or little practical value." 

THE HONOURABLB MR. J. CRERAR: The purport of it would be material· 
tr ,to r~ucetlte period of 15 years. 
~ .. ,' To .1I0110UlWWll ,MR. S. VEDAMURTI: At. ~y rate. there is a 
.lruiata.about. the whole situation. If the recoIDJilendatiO~ofth~L~O~'Il-
million thu land us in an atmosphere of uncertainty reprd.ing lDdiaDi_cm, 

)116108 ., 
• 
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ill it fair to say that the Commission has advanced the cause of IndianisatioD 
to the satisfaction of the people of this country? 

Unless further European recruitment il" stopped at once, there is no pro-
bability of attaining an equal cadre in the Indian Civil Service, say, even within 
30 years. Unless further recruitment is stopped at once how long will it take 
to reduce the present strength of 1,129 British I.C.S. officers to the figure of 655 
to obtain an equal cadre'? The Honourable Mr. Crerar has not chosen to answer 
that question. The same should be the case in the case of the other Imperial 
Services, the Polictl, the Irrigation pOition of the Indian Service of Engineers, 
and the Forest Service. if the proportion suggested by the Commission is to be 
attained. In view of the fact that the recommendations, if carried into effect, 
will retard the pace of constitutional advance; in view of the fact that they are 
going to perpet.uate the control of the Secretary of State over All-India Services 

•. operating in the reserved field; and in view of the fact that the recommenda-
tions for the Indianisation of the Services could he completed only at a distant 
date even according to the proportions set up by the Commission, I do not want 
to support the main proposition, but I snpport the amendment that ha~ been 
moved by my Honourable friend, Sir Deva Prasad Sarvadhikary. 

THE HONOPRABLE SIR ARTHUR FROOM: (Bombay Chamber of Com-
merce): Sir, when any matter of vital and national importance to this country 
comes up for discusllion before the Central I.egislature, a debate invariably 
takes place in the Legislative Assembly before it is discussed in this Council. 
I have heard it described in some quarters that this procedure detracts fromthe 
value of the debate in this Council. I cannot, Sir, however, subscribe to that 
view in any way. The Council of State was primarily instituted as !i revising 
Chamber, and it follows therefore that the procedure which I have described has 
of nece8flity, to be adopted, and it is not without itA value, as the Members of this 
House usually have the opportunity of listening to words of wisdom, and per-
haps to words of what I may describe as un-wisdom which fall from the lips of 
Members in the other House. Therefore the Council of State is at an advantage 
and when the subject comes up before it, the Council is able to exercise a restrain-
ing influence in 'its discussions. I had hoped that in this particular instance 
all the Members would have learnt some lesson from the discussiOl.l ~hich 
took place in the other House and would have refra.ined from taking this 
debate into side-issues, an example of which iij the amendment before the Hquse 
now, which have no direct bearing on the important matter which we are 
caller! upon to-discuss to-day. I listem'd, Sir, wit.h intereBt t.o the 130ft words 
~nd calm speech with which the Honourable Sir Deva PraRad Sarva~ikary 
introduced his amendment. But I consider that there is a sting in that amend-
ment. It provides for delay in the adoption of this important Resolution DOW 
before the House. The Honourable Member told us that he had no disagtee-
JqeJ1t 1!~ih ~ny .~u.g~es~on to improve. the .payof the ,Services, but tliat he did 
object to ihp',L..et)ommi8s.ion's RePor,t .~ .~w.~~le \l~u.e: it }ntt:?(~~~ .~~er 
mattes. And· w~t other, matters did It Introduce! 1}ul It lJla~e any 8118-

.. .,timLef _ru~4S6tep iil"lildiailiM.ticiil 1. Does ~he Le/e!ComnU'Iion's Report 
.. .mUe.u;.: auMeiti«iti afa:Tetmgrade.:step in;tb8 matter of prov.iaeiaii~n 1 ..... ... . . , .. 

", I \- t .. ; ( t· , ; . ::, :' ~, ; I. ;.' _. • .,' : ,I.' '" ~ 
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• No .. What does the I.ee Rep~rt . do, ill addition to providing relief for the 
.Servlces 1 It takes the CO.Dshtutlon of this country another step forward 
and. why the Honourable SIr Deva Prasad Sarvadhikary sholI1d object to that 
I fall to ~e. The Honourable the Leader of the Honse has brought tbi!! l,oint 
very forClbly before us to-day and therefore I will not refer to it further. The-
Honourable Mr. Karandikar in snpporting the amendment gave voice to many 
principles, and one of the principles on which he based bis objection was want 
of. money. I sympathiRe with the Honourable Member in that I"N'Ilect. I 
thmk too most of u!! Member!! here feel a certain amount of grief whl'n we have 
got to pay for everythin~ just about twice what we would haw paid ten or 
twelve years ago. This equally applies to walles, and the pay of the S('rvices. 
You have got to pay more for them. I want the HonoUI'ahl!l Memhers of this 
Council to kcep that dearly before them. The RN!olution which hHl; brrll 
moved by the Honourable Mr. Crerar in effect propol';Cs to adoFt the majOI'ity 
of the r('comrnendations of the Royal Commission on th(, E/upcrior SeIvicel'; 
in India, the chief exception being that the recommendationR on the Medical 
Services as a whole arH set on one Ride, and I think rightly RO, for further con-
sideration. There is also what might be conRidered a minor matter. The. 
recommendations of the CommiRsion as regard!! small increaRcs in the pen !lions 
of Members of Couucil and of Governors of Provinces, promoted from the 
Services, are not being adopted by the Government of India. 

It has been seen that the Report doeR not makc a.ny general recommenda-
tion for iucreast's in the pension~ of the Indian Civil Service, the Commi",!!ioo 
contenting itself with the reflection that the abolition of the system und()r which 
the members of the I.e,s. contributed 4 prr cent. of their pay annually would 
in years to come provide for an extra £250 a year for tho!!e drawing H. pl·nllion. 
The years to come will not arrivr until 1944 if I understood the Honourable 
the Home Secretary correctly. What about the members of the I.O.S. 
who are about to retire shortly. I would have welcomed some bugge!!tion 
in the Report that relief should be given to them in the matter of their peJlflioDR 
possibly taking the shape of some allowance in respect of the very large 
reduction in their pensions on account of income-tax in England. However 
the Commission after due deliberation has not thought tit to make aoy 
recomm~ndation witl) regard to this matter, and I do not feel it in~umbent 
upon me to press the point. But I do think that, presuma.bly out of & 
sense of modesty or self-abnegation the Government of IildIa have acted 
80mewhat over sen!!itively in not adopting the recommendations fer 
small increases in the pension!! of those members of the I.C.S. who by sheer 
ability, hard work and life-long devotion to their duties have climbed to 
the top and occupied positions of Members of Council or of Governors of 
Provinces. I camiot agree in any way with the remarks published in the 
Report &8 a foot-nou, by one of its distinguished members. He giv~ as dne 
of biB reaSons for di88eD.ting from this particular and strong reoommendat~ 
of the Commi8liion. that he would not like' to dieturbthe feeling of equality·&J).CI 
o&maraderie of the Services. I do not agree With . that in the slightest. respect. 
To follow such' an argUment to· its logictJ.· concluaioD. you .rught as well tH1II~ 
that the pay of the Member Qf Oo'uncil '*herald be no more tbantHt ~ a ~et.
+n~. n,e ~:inft"l"1r1""lt.a reM~_~ ~. m' . trpeJ,lli.on for ,.~v . ".: .'''''' I ,,,.," .' ., ... ,~~ "to- ' :T ........ t. ". "'0 It / 'a "~naWe "~'~~'l c,~ .w:~~ . " .. ,J.' .,.\\)' .. ~ .. ··);) ... ,(l'j .I!. ,,' .... to".d" «¥It ~ . :fill _ ,: ," ',' ,,' '. . ., 
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proposal, but I do not think it would be becoming in me to bring forward 

.. any amendment for reasolls which perh.a,p8 I need not dilate upon but which 
will be readily comprehended by all the Members of thi8 Council. I think 

,though it would be a befitting and gracious act on the part of one of my Indian 
friends in this Council to bring forward such an amendment a,nd to suggest that 
paragraph 68 of the Report should be given effect to. I would welcome such 
an amendment and give it my cordial support. One word more on this subject 
and that is the cost. The cost would be very small. Its immediate effect 
works out to about £1,200 a year, and its effect when fully felt would not, 
I beli(,ve, exceed. something like a sum of Ii and 2 lakhs a year. 

Sir, I will now refer briefly to the Indianisation which is provided for at a 
~teady rate in the Lee Report. It will be seen that the Indianisation suggested 
far exceeds the proposals of the Montagu-Chelmsford report of only a few 
years ago, and yet some Members of the Legislature are not satisfied. The 

<_ figures given to this Council by the Honourable the Home Secretary I confess 
as1;ounded me. I will not go into them in detail. 

The Honourable the Leader of the House has already referred to them and 
a careful study of them will show'that the progress of Indianisation is not slow, 
and in the opinion of many, if not of most, of the Members of this Council it is as 
rapid as should be adopted with due regard to the safe, efficient and satisfactory 
administration of this great country. 

Sir, having dealt briefly with the progreM of Indianisation, I now come to 
the all important question of the retention of the British element, and I think 
it will be agreed by all of us here that a proportion of British in the All-India 
·Services will be necessary for many years to come. In voicing these views 
I feel sure that the Honourable Members of this Council will recognise that I 
have no intention nor that there is any suggestion on my part to cast any re-
flection on the ability and capability of Indians, and here I speak with con-
fidence, coming as I do from Bombay where perhaps Indians and Europeans 
are in 'closer touch than in any other part of India. We work there together 
heely I\nd unrestrainedly in business and in many other walks of life, and I 
feel sure that. I shall have the support of my fellow Councillors from Bombay,-
J am glad to see one has recently arrived,-in stating that mutual respect in 
many undertakings is most marked and the result.s of their collaboration have 
met with great success. I see no reason why a similar state of things should 
not obtam in the Services and why the combination of the intellectual powell 
'onhe Indian and the European should not continue to bring forth the very 
best results for the happiness and welfare of the many millions in this country 
'Whom they are called upon to govern and to assist with their advice. Sir, the 
British bring to this country, by virtue of their education and trainingftoln 
their boyhood. a high standard of efficiency and integrity. This high standard is 
Wel~me4 and adopted also by the Indian official. However, at present, this 
high standard emanates from the British, it is thebackl>one of: the Sercive and 
J for' one woUld deprecate tbat backbone being rem~ved. . " 
~.: .;8ir •. ,s,'tJJav:e",~~4, r~Dl8~cereiy.eOq~c.edtbt th~)~em_ 
at.this 'Counc,l app~ved.ot:the"retenti~ cif the. ~#tieh· e1e~ent 1D the lU-
India Services. It therefore remains to consider how the retention of that 
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element can. ~est be effected. It is obviously desirable-nay, necessa.ry":" 
•. th~t ~he BrItISh lads who come out to this country should be the best that 

Bntam can produce and to continue to be picked men. Unfortunatelv it b.ae 
been borne in upon us in recent years that, unless the Services are made mON 
attractive,.we shall not find British candidates coming forward possessed of 
those qualifications. And here I will refer briefly to the speech made by my 
Honourable friend behind me. He suggested why should you pay them 
more! Are you getting the right men? Yes, up to date. Are the right 
men hkely to come forward 1 No. If you do not make your Service IllOle 
attractive, what will happen 1 If you do not have innumerably more candi-
dat~ for the vacant place..'!, whom will you get? You will get the wasters 
comlDg out. Have you hitherto had wasters coming out or No; you have 
had the highest and best that Britain can produce. 

\ To continue, Sir, to my mind the recommendations of the Royal Com-
mission are the very least in the way of improving the Services which c~ 
have the effect of attracting the right man to India. I hold strongly to the 
view that the Resolution before us should be adopted without any petty cheese- • 
paring and without the adoption of any inconsequential and non-construct-
ive amendments. 

Sir, from what I gathered when listening to the debate in this matter 
in the other House and from reading the report of it in the papers, I have 
come to the conclusion that the chief objection to the adoption of the Report· 
emanates from the fact that the Royal Commission was appointed agaia, 
the wishes of the Legislature. Let me, however, remind Honourable Members 

'of this Oouncil that the grievances of the All-India Services were real, have. 
been real and have not been fanciful. The Services have waited patiently.' 
for some amelioration in their lot for many years, and to my mind the action.', 
of His Majesty the King i,n appointing a Royal Commission was in no way too",' 
precipitate. It must be remembered that after all the responsibility for the 
government of this country remains with the Government at Home, and' 
when steps are taken, none too BOon, to alleviate the disabilities under which 
the All-India Services in this country have been suffering, I cannot see that 
the action is in any wav one to (:Iwil at. I listened with regret to t.he 
Honourable Mover of t.he amendment when he proposed that it was not 
desirable to give effect to t.he recommendations of the Lee Comm'ission pend'- . ' 
ing the inquiries about Re{ormll. I believe that I!. somewhat similar enunci- I 

atlon was mede in the other place, and I was much grieved to find that an 
• amendment to that effect had been brought fOJw8,rd before this CC'Juncil. 

What have the indh-idual members of t.he Services to do with le/ZislatioD, 
affecting the Constitution? And why ~hou!d their individual, diffi~ultie8 
remain unsolved pending the results of the mqUiry of the Reforms Commlt.tee t 
In lower walks of life when individuals are dissatisfied With their pay they 
go on strike and th~s bring before th~ir emplorers t.heir grievancps, and if 
their grievances are lUS~ they are readily r~medled.. Would anybo~y IlUr"(;st 
that the All-India ServICes should take actIOn of thIS 8ort? Men ID the Ser-
vices have had to wait year after year in the hope that some relief would be 
found for their financial embarrassment. 

Bir. J 8Upport whole-heartedly the Rel!Olution brought ~orward by the, \, I 

HonoUrable the Home Secretary." J condemn as ungenerous m the extremer : r 
. , ~~.' 

' . 
• 
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and whoUy to be 'deplored, the view of anyone who proposes to use the 
granting of financial relief to the Services as a lever for .-further amendments 
in the Constitution. Sir, I appeal to Honourable Members of this Council 
to refrain further from dragging in politics where politics are not required. 
I appeal to Members of this Council as man to man to rise to the occasion 
and to show to the people of India and England that this Council is ready 
t:> give relief to the Services-relief for which the Services have appealed 
for 80 many ye~ in vain. 

THE Ho~oURA1H,1'. MR. G. A. NA.TESA~ (Madras: Nominated Non-
official): Rir, I felt -.,ery happy and very proud indeed at the tenour of the 
speeeh whieh wa'l delivered hy tbe Honourable Mr. Crerar in pla.cing his . 
Resolution hefore the House; but I regret the remarks made by the Honourable 
Sir Arthur Froom who has just sat down. I have Always tbought that quell-

• tions of this description ",hollld be discttsst'd in no other spirit but one of good-
will, and I hope I sho'!1 pJactist' the utmo!!t self-restraint in giving expresF.ion 
to certain viewR which perhaps will not apppal to my Honourable friend Sir 
Arthur Froom and others who might think like him. 

It i" to me a regrettable circumstance that t.he Report of the T.ee Com-
mission should be forced more or lesEI upon tbe I.egislature at this time-
particularly when after the introduction of the Montagu-Cht'lmsford Rpport 
sums amounting to a crore of rupees bave already been given to r"medy the 
grievances of t.he Civil Serviee. It is also, Sir, a circumstance to be regretted 
that after the Report of the Retrenchment. Committee which proposed a reduc-
tion of over 1) croref-1 t.his qUf'stion should come up before us. It. i~ equally 
unfortunate that this discussion should take plaee at a time when the Reforms 
Inquiry Committee ill going on, when Ministe; after Minister bas given evidence 
that. the manner in whi("~J dVl1rchv if! heine: worked i!' unsatisfactorv, that the 
oiiterilllC'c hetween transfe';ecl a~d reserved subjects should be done away 
with, and it i~ high time that provincial autonomy was given t.o the Provinces. 
My Honourahle friend Air Arthur Froom aJOhd what has thiR prol;osal to give 
relief to the ~{\rvices to do with constitutional de\'elopmt'nt? I tell him in all 
.sincerity Ilnd earnestness thR.t it has a great deal to do witb it. I give my 
word, and I speak wit.h authority, that. not. only my eountrymen here but 
elflewhcre would undouhtedly be prepared to give relief to the Bervieeil if you 
brollglt it up as H separate recommendation lind presented it to this House' 
claus(' by clause. It w~s a demand made elsewhere. It was a dlmand made 
in several parts of this country in the eourse of pllblil~ di(o;(~ns",ioll" ill journals 
and at meetingF. I hope the Honourable Sir Arthur FroolH has read the whole 
of this Report (arefully. The proposals are int erde pt'ndent and are inextricably 
bound up. The Commission itself says so, and says ver~' clearly, that you can-
not separate one part from anot.her without doing violence to the manner in 
which the whole thing has been constructed. And if to-day I am here to say 
tot I regret I Ilannot support this proposition, it is not betause I or any of 
my countrymen who share my views are ungenerous (as the Honourable Sir 
4J.!thur Froom seems to think) and unwilling to give relief which the Services 
~_. I do' net believe .anybody in this cou.m.ry w~d ,be. ~o base·or. mean 
as'to stand ·the aspersion which my Honoumble friend Sir Arthur Fr~om h88 
east upon them. . 
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Sir, I c~nnot give my consent to this Resolution as it is framed and pre-
sented to thIS House because in my opinion it undoubtedly perpetuates aD 
anomalous system. When at the time of the MODlagu-Chelmsford Act many 
of my countrymen, particularly the Liberal Plltt.y to which I have the honour 
to beJ0Il:g, a.gr~e~ to a condition that the appointment and control ot the Sf rvices 
and their dlselphne and fuh .. re should be in the hands of the ~e("retary of State, 
manr people agreed to it reluctantly; but since then the orinion haK been 
pu bitely. expr~sed that it was an unfortunate thing. 'J hel e is not a Folitician 
of note In I~dla who does not now say that that system should cease. J t is an 
anomaly, Sir .. I. s~y at once that it does great credit to tht·ir StDSe of loyalty 
and sense of dlsclphne and their devotion to duty that the" Civil Service tlhould 
obey the Government of h.dia, though thq are always looking fOlWllrd to the 
Secretary of Statt> for J ndia as the ultimate authority. Lut (al! allY OJ1.e foint 
out to HIe any ('ountry in the world where this sp,tem of apJ;ointm{;nt and 
control of services is in the hands of an outtlide authority six thoul!lal~d miles 
away 'I Even if there were any, 1 shall be unable to give my vote to thi!l pro-
position as it is. • 

I should I*e t.o point out, Sir, that 1 quite agree that the CommilSsion's 
proposals for lndianisation Ilre et>rtainly in advan(·t' of tl:e pnsent state· of 
affairs. But without. going into details I must my that there nrc many who. 
think that Indianisation eould not be efft>cted even to tbe extl:nt of fifty ller 
cent. on thi! calculatioIls arriv(d at by the Lee Commission j and by the way 
may 1 say here that. we have not the evidence olthc Lee Commission befa6 us '? 
We have none of the data which they had to come to a cOnclusion. We are 
simply told that, according to the scale they have proposed for Indianisation, 
50% would be reached in 15 years in the caHe of the Civil Service. My Honour-
.able friend, Sir Arthur Froom and other8 who talk about rapid Indianisation, 
do not seem to be acquainted with the real Indian view on thil! queKtion. It 
i8 not a mere question o( power and J>e1f and petty attempts to get offices. 
It is a question of trying to see as far as possible that tbe people of this country 
have .their proper share i!t the adm.inistration. and .that the Services ~~(' under 
the direct control of the Central Legislature, wlt.h HIS Excellency the \I !Ceroy at 
the head, as at present. I feel honestly that if the proposals "f the Lee 
Commission are given effect to, it will add to the difficulties which are already 
bad enough in all conscience. It is dear--and the whole Report of the Lee 
Commission bears witness to the fact·· that these proposals are made because 
there is a great deal of distrust and suspicion and a cloud, of uneasiness 
hanging over some members of the present Servic(~M and haunting those young 
men who wish to come here. Now, I think in all fairneSEI it is not a bad 
proposition to state: "Do not bring more young men into this country. 
Stop recruitment for some time. It is not fair to these young men that. they 
should he brought into an atmosphere which as you say is a.lready surcharged 
with suspicion and distrust." 

I also wish to point out that this proposal to stop recruitment is nothing 
strange. It is the opinion of our distinguished friend, the Rig.bt H?Dourab!e 
Briniva88 &stri, who eanupt be accused of taking an ultrlHadlcal VICW. It 11 

~. the view of sir I:»v~~am.'y Ai~ and ~f Sir Chi~aalal Setal;v.~, tw;o 
gentlemen who held the office of Member of the Executive CouncilS I, the~ 
l'8Ipective Provinces and whose moderation in politi~ (ia undoubted: It ... 

• 
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also the view of a. gentleman who was till lately a Minister, Mr. Chintamani; 
it is also the view of one who adorned the place of Member in the Viceroy'. 
Executive Council till recently, about whose services to the State a Gazette 
Extraordinary was issued. I refer to the opinion of Sir Tej Bahadur Sapru. 
It is also on record that the National Liberal Federation consisting mostly 
of moderate politicians have said that it 'is desirable to stop recruitment. 
~y I Ray, speaking for the Province from which I come, that the combined 
Madras Government have deliberately stated as their opinion that recruitment 
should be stopped 1 I may say, in fairness, that their conclusion is arrived at 
perhaps for a different reason from the one which I give. It is also the view 
of the Ministers in Aesam ; it is the view of the Honourable Raja of Mahmuda-
bad, a distinguished Muhammadan nobleman who had taken an active part 
in the politicai life of the country and who is DOW an official. It is also the view 
of the minority in the Bombay Executive Council. 

Furt.her, I wish to draw the attention of the House to the fact that the 
r~ommendations of the Lee Commission have heen disapproved by a majority 
of the Provincial Legislatures; they have been disapproved by Madras, by the 
United Provinces, by Assam, by Bihar and Orissa and by Burma-I speak 
aubject to correction. If in spite of all this, having regard to the fact that 
the recommendations are so inextricably bound up, that we are told that if 
you detach one you are more or less doing violence to the spirit of the whole 
recommendation, if in spite of all this, you still ask me to vote for a proposi-
tion which meaDIl perpetuating the existing system of recruitment and control, 
and tli.e vesting of authority in an outside individual who is six thousand miles 
away, a proposition which by bringing in new men in the present circum-
stances is caJcllJated to add to the tension of feeling which at the present 
moment exists in this count.ry, I say you have no right to do so. If you ask 
me to do all this, if you accuse me of being wanting in loyalty and 
ma~animity and charity, I only wish to turn to you an,d say that you are 
asking" me, an Indian, to mortgage the future political destinies of his 
country ". 

I turn now from this to a con!lideration of the financial position-the 
suggested increase of pay, passage and pensions. Allow me to state in all 
sincerity that I have had to study a great deal of literature about the Civil 
Services. I have had to s.tudv it verY carefullv when I had the honour of 
being called upon to give evidence by the Ma"dras Govermnf'.llt before the 
Islington Commission. In my own professional career as a journalist and 
publisher I have had to study the pronouncements of not one or two but of 
many distinguif.lhed Indians who have helped to make this nation better than 
it was and Borne of whom Rrc sti11 with us. Allow me also to state that for 
several years as a member of the Madras Corporation which has always been 
presided over by civilians, and in my capacity as member of several com-
mit~es, in which I have served along wit.h civilians I have had opportunities 
to watch their wo*. Let me state unhesitatingly witboutany reserve tha.t 
I have always been struck :by their high standard of duty, by their integrity 
8~d ,sense of discip.liri~ and, their wil~gnessto adapt t.~emselYes' to altered 
Cll'tUWJltances. A~ ,th~ 1 :srant. Bm.he~ I 88y aD tJUa.Uow m~ to .tate 

,J.' 
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also that in the opinion of many of my countrymen. an opinion which was 
sup~rt~ h~ the Honourable Sir Basil Blackett the other day. the Civil 
ServIce ~ a hIghly paid Service. It is a very unique Silrvice, unique in cbA.rac-
ter, ~nique in policy, unique in its unparalleled devotion to duty but unique' 
also~n th.e very high scale of salaries which tts membem get a~ compared with 
ServICes 10 other parts of the world.IJet me'al~o !'Itate that it is not a view 
which I am propounding for the first time. I am one of those who have pub-
licly and privately protested against the attem1>t~ m'lde by the Ministers, 
many of them Moderates, who insil'lted upon getting equal salaries with 
Executive Councillors. Let me tell mv Honourable friend, Sir Arthur Froom, 
that the view I have consistently held is that Indian Mini'!lters, once they got 
the right of equal status with Members of the ExecutiV'e Council, had no 
right to demand the same salary; because from the time of the venerable 
Dadabhoy Naoroji, we have always said that our services were costly, that 
India is poor and cannot afford to pay such high salaries; and I am proud 
to say after sticking to a very unfortunate point of view for sometime that some 
Ministers in the Provinces have practically agreed to take le!l8 pay than before. • 

THE HONOURABLE SIR ARTHUR FROOM: I never drew any comparison 
between the salaries of Ministers and the salaries of Members of the Executive-
Council. 

THE HONOURABLE MR. G. A. NATESAN: My point is to show that 
when all is said and done the salaries here are fairly high now and they should 
not be increased without regard to the actual condition of Indian finances and 
that it is a view which I am not holding now after the presentation of the Lee 
Commission Report but long before I saw the Report. Long before this-
Report I and some of my friends have been protesting that Indian Ministers 
ought not to get the same salaries as Executive Council Members, andior nearly 
half a century we have been saying that the salaries are high. 

Sir, to sum up the popular view, I quote some extracts here : 
"The Indian Civil Service and all the co,ltnate III'rviceR are Vl'I'y highly paid." 
"Old timl'~ hll.ve change,d, and the tim!" i~ come whl'n thl' sahuiC's should lIe revised 

with reference to the market mt~ prevailing all over the world." 
"Thflre should he no more agreements and covenant@. Thpsc (!()\"enant." arl' most 

bunlensome; they bring in their train costly furlollgh allowances, pensions, and a lot of 
ot,her ehar~e8. Atl thllsll must be abolished," 

" India wants effioient hut less costly service from an,\' plaefl in the world." 
"If impartially considered, the Government of India oUJ.'ht to TilLy no heod to tho 

recommendations mll.de by the Publi" Service Commission. that about a crore of TUJlee8 
at thi~ juncture shoulrl be added to the hurden.~ of the tu-payl'l'8." 
Sir, these observations were ~ade seven years Il.IlO, in 1917, at the time a 
Resolution was moved in the Viceroy's Legislative Council by Pandit 
Madan Mohan MalaYiya, and I belieye the Honourable Mr. Sastri also took part 
in the discussion. Since then one crore has been added to the salaries 01 the An· 
India Services. There is not a nobler friend of British rule, nor a truer or 
warmer acimirer of British character than the Honourable Sir Dinshaw Wacha. 
or one who is more in favour of law and order. These extracts are from a 
apeechdelivered by him, w~08~· collected Ipe~hes. it has. been the ~~;v.ilege of 
my firm to publish. I aduut SInce then 'hertam difiicwtIes have ansen. But 
m~ ~ 
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et me state that in any attempt to aek us to agree to an increase of pay, pensions, 

passages, etc., your claims to relief are sternly limited by the low condition 
of our finances. The Honourable the Finance Secretary has often t.old U8 
that the present condition of Indian finance is not sound. (The Honourable 
Mr. A. C. McWatters: I don't tbink I said that). I will put it another way. 
Weare in the circumstances in which extraordinary difficulty has been felt in 
making both ends of our Budget meet. 

Now. I come again to the question of calculation. It has been estimated 
that the cost is about one and one-fourth CrOIe!!, with regard to pay, pensions and 
other things, and kindly remember that this is1imited to the All-India Services. 
But what about the others 1 We liad an authoritative statement from Sir 
Basil Blackett that already there is a proposal for increase of pay for Army 
officers. Could this House appear to treat one set of Services one way and 
~other set. of Services in another way'? What is to become of European 
officials in the Railway services when you take over the G. I. P. and E. I. 
Railways 1 And may 1 ask if you have included the cost of special medical 
attendance which is one of the suggestions made by the Commission 1 Have 
you included also the cost of house rent allowances which have been proposed 1 
May I ask further how would these new proposal!! affect the Budget for next 
year! 

Despite all this; let me state that I am prepared, speaking for myself and 
I am sure tl,ere are others who will agree with me, if you put a proposition 
simply fl,nd purely by itself which say!! that we should vote something for the 
relief of these Services we are prepared to vote for the same. A!! I Mid I have 
been on terms of intimate friendship with several Civilians. I am bound, to 
say that I think the grievance is not universal. It is true of some Civilians 

. who have their boyt; and gir18 to educate in Bngland and who find it difficult 
to make both euds meet. TherE-fore, give an opportunity to me and to others 
who are similarly situated to conF;ider til at in OJ;der that we may vote upon 
the prop,9sals separately and give relief to existing members of the Service 
only who are hard hit. But do not Fut a set of Resolutiolls tagged together 
and tell me that if you do violence to this part you will nullify the whole 
t.hing, and that the whole structure would go to pieccs. Sir, it is not fair to 
myself nor to the Civil Services who have very naturally the right to expect 
relief. I am glad that already the Honourable the Home Member has said 
elsewhere and my Honourable friend, Mr. Crerar said here, that in the case 
of officials drawing a salary of over Rs. 3,000 you would not give increased 
salaries. That only shows that even in these recommendations you can do 
violence to one portion withGut nullifying the rest. I haye no doubt as to the 
result of this debate here and also of the voting. But I do ask in all earnestnees, 
just as the Government of India have very carefully scrutinised these propoeale 
-and I find at least one of these proposals could not be p\rt before the Assembly 
and its support or the support of the people of India asked for it; they ought 
to scrutinise agnin every other proposal despite the fact thattheae'lU'Oposall 
en ,blpc, may, be carried i~ this HQuee. May I also point out th&t'it baa been the 
pri'{e and the very just pride of the Civil Service-that the ('ivil Servicebete are 
thi'trustees of the people of India. I aRk you and I appear to you-I will noi 
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be silly ~r adopt the. tone of a non-ofticial member of the European mercantile 
oommumty, who said elsewhere that they would withdraw all support from 
Govern~ent-apd that they will cause them trouble if all these proposals are 
not carned en bloc-I venture to adopt the more humble tone of a loyal citizen 
and to ask you to remember that you are the trustees of the people of India, 
and to remember the responsibilities and solemn obligatiolls which trusteeship 
inevitably carries with it in every part of the world. 

THE HONOURABl.Jt~ SJRDAR CHARAN.JIT STNGH (Punjah: Nominated 
Non-offir.i~J): Ri!, I rise to oppose the amendmant of my Honourable and 
learned friend, Su Deva Prasad Sarvadhikarv. I reallv do not think any 
case hits been mnde out for the amendment. "As the Honourable the T~ead~r 
of the HoUl'l!' has pointed out, t.he decision rest,s entirely with His 1\faje!'lty's 
Secretary of State, a.nd it would be to the advantage of;the House to lay before 
him its views before t.he final dec-ision is arrh-erl at. We would he, i think, 
failing in our duty if we did not take advantage of the o!lport.nnity afford .. i to 
us of expressing our view!'!. As re~ards the Commission, Sir, everyone who has 
got a grievance has It right to he hearrl by the Government and if his grievance 
is found to he oorrect to have it redressed. Is thr!re anv reason why the Ser-
vicer; alone ohould have been treated differently. Why they should have been 
made an excelltion to t.he rule, or why thev alone should not have he!'n ~iven IL 
hearing? It was only right and proper i,hat a Commission should have been 
appointed to inquire into their grievances whicJl har] heen pouring in for tl1C last 
several year~ and to Ruhmit a considered Report. .As far a~ I am able t.o gather, 
there are three objections which b8,\'e heen raisp.d against t.he Report. One is 
that the proport.ion of T nclians is insufficient, the sp.con«l is that it will consi-
derably inr.rea~e expendit.ur(·, and the third is that it will he a hindrance in tlJC 
way of constitutional advance. Regarrlin~ In<<iianisstion, we find with regard 
t.o some of the Ser,·iccll that the Lee Report, which has hren dru,,'n up aftf~r 
the examination (If a large number of witnesses. hoth Indian and E.nglish, 
haR nctually reromnwnded 75 per ("cnt., while in l'egard to one it ha!i! le~om
mended 60 per rent. and in regard to two 50 per oent.. Therl'fore, in view of 
the considered and unanimous opinion of the Commission and of the Govern-
Inent of India, would we be justified in withholding our a~selJt. ? 

On the other han«i, is not the propo'lal reasonable, particularly in view of 
the circumstances wllich are unfortuna,tely prevailing in India jUllt now? 
In this connection it is worth rememherin/! that thi!l proportion is not for all 
time. There is no reason why in future (',nd under more favourable cirl'uD1stances 
the proportion may not be increaRp.d. But, llll J have said, we would he well 
advi'led to aocept it under the present circumstances. As regards the second 
objection, we all know that; the OORt of livin~ liaR undolibtE'dly risen and unfor-
tunately the value of the rupee has gone down. Thp. pay of the provincial 
and ot the subordinate services was raised not long ago by o.hout 10 crorM for 
this very reason. What justification can there be for not treating thp. Superior 
Serviceg in the same way and for not meeting their just demand!!? Are they, 
of all people, not affected by the increased cost of living' The present pay and 
allowances were fix~when the prices were not 80 higll and when the value of the, 
rupee was not So low. Unle8a you raise the pay, it would be difticu~ to se' 
suitable men to come here and join the Services. I know lor a fact. t.hat. the 

• 
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tendency of late has been to go to the Colonies rather than come ont to India;. 
As for those who are already here. they would be working for the reat of their 
term under" grievance. Can anyone reasonably expect the Government to 
carryon their work of administration 'iI8tisfactorily under such' circumstances ~ 
The present case is one of those which must be faced and the more cheerfully 
we face it, the more graceful it would be. Besides, it is worth remembering that 
according to the Report., th~ cost of the Civil Service and the Police eventually 
would come down from 428 to 3811akhs. So, in this respect also, India would 
not be a loser in the long run. I have just explained that the ptOposed inorease 
is absolutely essent.ic.I f()r the contentment of the Services and consequently for 
the purposes of good government. How can it be postponed till the next 
oonstitutional advance 1 How is the administration to be carried on satis· 
factorily in the meanwhile ~ Postponement can only be achieved at the cost 
of good "dministration. Would such a state of affairs help us in the realisa-
tion of the advance we all look forward to 1 Would it Dot, as I think it would, 
go against us 1 A Government run by undermanned and discontented sel"vices 
would not conduce t() the happiness of the people, and, consequently, would 
set back the clock and instead of making an advance, would simply J:'etard it. 
Constitutional "dvanoe can only be achieved by having an efficient adminis-
tration, a contented service and a happy people. Therefore, in our own 
interests, we should, instead of postponing this needed measure, hasten the 
introduction of constitutional advance by helping to inorease the effioiency of 
the administration in every possible way. For this reason I am strongly of 
opinion that it would be to our adva.ntage-it would be right and proper that 
we should whole-hea.rtedly support the Resolution which has been so ably 
moved by my Honourable friend Mr. Crerar. 

(The Honourable ~aiyed Mohmed Padshan ~ahib Bahadur then rose to 
speak). 

TIn: HONOURARI.R TIO: PRESIDENT: Does t·he Honourable Member 
wish to speak in support of the amendment? 

THE HONOORABLfo: SAIYI<;D PADSHAH SAHIB BAHADUR (Madras: 
Muhammadan): Yes, Sir. I feel extremely thankful to you for having 
permitted me to contribute my humble quota to the discussion G!1 so important 
a matter which is now engaging our attention. Sir, one of my Colleagues who 
spoke a short while ago remarked that the fact that the Royal Commission was 
appointed against the wishes of the Assembly ought not be allowed to influence 
our decision in the matter which is now engaging our attention. Well, Sir, 
I agree with t.his view, and I am prepared to have the recommendations of the 
Lee Commission examined on their own merit free from all bias. Just as I would 
not allow the cause of the Lee Commission to suffer on account of its having 
been appointed in the teeth of opposition from the Assembly, I would equally 
refuse to give the Commission any undue weight for the sake either of its per-
sonnel or of the unanimity of its conclusions. It is really remarkable that no 
Commi88ion has met with such universal disapproval as this Lee Commission, . 
aJld if there is any force or cogency in the argument based upon the unanimous 
nature of its report, I am of opinion, Sir, that .this univer~lchorus of diBap;. 
prc.lVal which has hailed it from all qqart~s, fr~ aU ~iO~B aJl~s)lades .of . 
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~hlic opinio?, must also be given its due and proper value. I would,. th{'refore, 
~lr, bru~h a~ld~ all t~ese extraneous considemtions and judge the question on 
It'8 own IUtrmslC merIt .. It bas also been sa.id by the same Honourable speakt'r 
that the question of constitutiona.l advance should not he allowed to be mixed 
up wit.h the Lee Commission whose recommendations mainlv concern the 
Services. I wis\, Sir, it was p08sihle to do so. But, Sir, from the verv nat.ure of 
the subject it is impossible to hep these two inextricably 110und-up'Dlatters in 
two separate water-tight compartments. Even the Lee Commission Ilfl.ve 110t 
8ucceeded. in ste~ring clear of thE' rocks on which unhappily, as you would 
all recogDl8e, their labours have ultimately been wrecked. 

Now, Sir, we 8ee from It perusal of tbe Report tha.t e'\'ery now and thfn 
tbey have themselves adverted to tbis constitutional que8tion, tbough invari-
ably they have been forced to drop it like a hot potato. There is yet another 
~nside:cation wbich has got to be givrn its rigbt and that, is, the Lee Com-
mission recommendations are not brcught before this House merely to be 
examined and admired for their own sake. They bave been brought before us 
for the express purpose of being applied to tbe administrative needs of India, 
India whicb nobody will deny is on the eve of a very great changp in the direc-
tion of responsible government. It may be, Sir, tbat this stage may not be 
reached just now and all at once. But that is the goal whicb this country 
has at heart and to which the efforts of all and sundry, whatever their political 
-creed or conviction, is directed. 

Therefore, Sir, this organisation of the Services is only a part, and an in-
tegral part of the larger question of constitutional advance. As I am DOW' 
..speaking of these constitutional questions, 1 would, with your permission, refer 
·to a factor which has undoubtedly to be reckoned witb in connection with this 
subjeet-a factor, a circumstance which is very often flung in the face of all sucb 
.demands as conclusively demonstrating the unsuitability of India for anything 
like responsible goverDD;)ent-I mean the question of Hindu-Muslim relations. 
I would like at the outset to state that this is not, after all, a very insurmount-
.able obstacle. Indians of all castes, creeds and communities realise that in 
.spite of their apparent di:fferences they bave a community of interest. They 
realise that they are all sailing in tbe same boat and that they hatc all to sink 
or swim together. They have, I believe, realised, and there are unmistake-

.able indications to tbat effect, tbat they should adopt the wiser course of swim-
ming together througb. Again, it is said in some quarters, and I think with 
,seeming justification, that the Muslims being not quite so advanced in western 
education as their Hindu brethren they may not be in a position to walk abreast 
of their fellow-countrymen. It is true that the number of English edUt'ated 
Muslims among our community is not quite so large as that which t.he other 
more fortunate community can command at present .. But I can say that t.he 
Muslilu community in each proTince has a sufficient number of English educated 

,Muslims of high attainments tbat may be required to take their place in the 
gOTernment of the' country, whether in the Legislatures, or the local bodies"or 
. in filling higJ;t. ad~nistrati~eoffiees .. There . i~ yet another me:tter .which has 
;p to' be CO'lWdel'ed,in thiS ~on,nection., It 1& not mere!y ~nJversltY .. ~~,ref·s 
bt iq llldify'g·nian foi s8rvic~ ; ~h~eare ~er qua1ificati,oD.s which go ~'~ore 
ViiD"'iiiidce up' this 'sMu:liDg deficiency in' tlleM'iislilit edueation.' Breadth of 
'View, .. pamotilim, a'high senie ofintegmy aDd honour, and moral stamina 

• 



1076 COUNCIL OF STATE. [15TH SEPT. 1924. 

[Saiyed Padshah Sahib Bahadur.] 
and 80 forth-these are traits which nobody will deny - are the c.haracteris. 
tics of aU respectable Muslim families in this country. These are traits 
which, I submit, go to make one both a useful citizen and an ideal officer. 
Consequently, Sir, I submit that far from being frightened at the prospect 
of any constit\1tional adva.nce we welcome it most heartily, and we are 
prepa.red to IItrive for it most assiduously and look forward to it most hopeful-
ly, and we feel sure that our fellow-countrymen will recognise aU this and 
not grudge to give us our due f'hare--a share which will not only be in 
keeping wit.h itll glorious traditions but will also take stock, and full stock, 
of the number, t.he character, influence, and importance of the great Muslim 
community. 1 shall 1iOt say any more on the subject as another Honourable 
Colleague' of mine has given notice of an amendment in this connection. But 
I merely hinted this with a view to disarm all suspicion that is entertained in 
some quarterR t.ha.t the Muslim community is likely to act as a bra~e on the 
aetivities of our fellow-countrymen here. 

,.. Now, turning to the general quelltion of ('onstitutional advance, we see 
from the Report of t.he Commission :-. 

" In thl' word!5 of thl' authors of thl' Heport Oil Indian ('on~titutional Reforms the 
sllece~s of the new policy (enunciat('d in tht, historic announeC'lI1l'nt· of August 1917) 'must 
\'f~ry Ia.rgely dl')ll'nd on t.he> extent to which it i~ found pOSRibl(' to introduce Indians into 
every bralll'h (If the administration.' RCl~ognising that Indianisation must be a long 
and steady proce;;s, they recommended that recruitment of a largely increased proportion 
of Indians should IIll initiatt,d without ({I'lay. if the t';erdcllII arc to be substantially 
Indian in perRonnel by the time that India is ript· for respon~ible gonrnment ... 

~ Therefore, Sir. it is quite clear t.hat Indianisation, substantial Indianisa-
tiOll of the Services is. something of a sine qua non to the attainment of res-
ponsible government. Consequently, everything, be it the action of an indi-

:;!:vidua.l or the proposal or reeommendati?n of a body like the Lee Commission 
that con"~rns itself with Indian affairs must tend to· help the Indians and 
accelerate this process of Indianisation. Let us see what the Lee Commission 
has aceolDplished in thiR matter. I take, for instance, the recommendations 
regarding. some important Services. At. the outset I would take the case of 
t.he Indian Civil Servir.e a.nd the Indian Police Service. The recommendations 
of the Commission !\eern to aim at bringing about a percentage of 50 in these 
two important Services hy means of reoruitment which would take us to that 
limit in one illfltance in 15 years and in a,nother instance in 25 years. We 
ha.ve to add to this a pe.riod of Bomething like 30 years each durtng which the 
recruits admitted during these 25 yf'Ar!l will continue. The inference is qttite 
obvioU8 that even at the end of 50 years the proportion of Indians in these 
two itpportant Services will not he anything m~re than 50, and it will generally 
be conceded that for t.he Services. to be substantially Indian the propOrtion 
should be much higher. Similarly, in rellpect of aU the other Services;.I 
wo~ld not inflict on thi~ H~use an analysis of the detailed r~olllllieIid~t.i~ 
ofthe Comini!lilion in this respect, hut I' think it iii 'enough 'formt" iflliaii. dealt with a few ofthe Servi~. . , I.' .. , ..' , " .•.. ~ .• 

• • " I' I 
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and besides its ordinary incidents thert· are a number of other disabilities 
which handi.ca.p the smooth working of the transferred departmenttl in some 
of the Provlncefl. We know, Sir, that in my Province I hail from Madras 
~he Mil~i'!ter in charg~ Of. development is charged with the onerous duty of 
Improvm~ and fostering mdustrier under his control, hut he blls no cQntrol 
over factone.'!, lab?ur and sIlch things, and the same functionary is expected. 
to explore all possIble avenues of advance aud utilil"e the national resources. 
Y t't this functionary has no jurisrliction over forests anrI irrigation. This is 
an .anomaly, again!lt which one Minister in my Plo\'inee hR,8 been protesting 
w~lle both in office and out of it. What rlid the Commission do to rectify 
thIS lmnaturai SUtte of things? We see that in the matter of helping Indianisa-
tion, in the matter..J)f I1.rcelerating t.he pro<'el's of proV'inrial Ilutonomy and 
also in the matter of making provisions for the better working of the reforms, 
the Lee Commission ha.s disappointed all our expectations. I would lay stress 
on this point beeause Honourable )Iembers who spolw on behalf of the Gov-
ernment made claims for the Lee Commission mainly on this constitutional 
question. So it is quite obvious that the one acid t;-at, by which the recom-
mendations of this Commission could be judged is the way in which they h:ve 
acquitted themselves in this respect, and if you are satisfied that their recom-
mendations in thill reRpect go to help Indians in the demand for responsible 
government in the way of Indianisation, and if you are satisfied with the 
half-hearted concet!sions that have been made, then you may vote for the Re-
solution that has heen moved by Government. But if YOll are of opinion that 
all the recommendations that have been made for inoreasing the proportion 
of Indians tend ultimately to delay the proceRS I think your way is clear and it 
will not be pORsible to give your assent to the Resolution that haK bel'n brought 
before us. 

Before I sit down I will say just one word regarding the recommendations 
for the increa.se of pay, etc. In this respect I would only say, as most of my 
Honourable Colleagues have said, that the attitude adopted by the o,mmission 
is not a happy one, even' though the Commission recommended their sugges-
tions on the ground of compromise. They seem to me to have adopted a. 
very uncompromising attitude inasmuch as they did not give any opportunity 
to the Legislature to come to their decision regarding the variousluggcstione 
that have "been made by them and have asked them to take their recOJD-
mendatioDIl in their entirety. I would wish that this demand for conce88io1l8 
to the SerVices had been presented separately to enable the Honourable Mem-
bers here to try and do justice where it was really needed. 

HIM EXCELLENCY THE COMMANDRR-IN-CHIEF: Sir, it ill with the 
greatest diffidence that I, a !loldier, and only a "ery temporary member. of 
Government, venture to address this Houlle on t.hi!l subject. I only do so 
because after many years' service in India. the land of my birth, I fe~l that 
I Bhould say a word or two regarding the dection and reg,:rd which. I have 
for India and I also feel that from the somewhat d~tached point of view of a 
soldier I may \>e a.ble to s~k in an IlDbi&!1sed r~nner regarding the ~~!k 
done by ~~os~ i~+a:~ ~ervices ~~~lI;rcling \\,~~m the Lee Com~j88ion has l~st 
I;~P.o~ed. " . . . . . 
. . 1 )I\fQ~I(Ujke t~ .~~p'~y ~'ym8 ~ow very W~ch~~ ~deed ~ W.B at. t.e ~fl
·C:OJIle ~b'Qb,l:,r!IG~v,~,,~,1H.~:~. ~&li'~ ~Qtepd,t1pa ~~~,~~~y:~ 

• ,~ 'I 
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re<~pipt of a letter written by one who, I imagine, ispo'lRibly'oric of tl1eoldest; 
certainly in years, of my fellow members, for he tells ine that he has he~D-a 
lawyer for 46 years. The Honour.tble Mr. Karandikar -very kindly wrote 
t.o me, und in doing so referred to the respe\'t, and regard, indeerl affection, he 
had lJll.d fOT a meml)er of the Bombay Civil Service who 8erved for 40 years 
in that P~esid(;nry. It nam(', he told me, whid1 waf; l'till after 11'1Lny yenr" a 
hou ,ehoH word. Tilat civil SCTYIW.t \VHf; ra\' father a.nd J only 111~ntion1 hlJ 
fact t.o show t.he tradi!ionH in whi()h I have been bTCUght up, tr'~ditiom; which 
have been with me frnrll the date of my birth down in the Mahrat1 a eGuntry. 
And with t.hose traditions it is m~ely only natu,s.l that 1 should be very jealous 
of th~ good name of I ndia and a.nxicu; to do all I can to hdp her and her 
people. As regal'ds the Lee Commission Report, the only point which really 
.affects me personally, as ~dember in charge of the Army Department, is that in 
connection with tlll~ Medil'al Service. These have been already fully ex-
F1ained by my Hon<u!'able and li!arned friend Sir Narasimha Sarma in another 
place, while in another place details were given regarding the effect on the 
military Medical Services. I think it will probably be patent to all that the 
recommendation!", as far as the military portion of the medica! service WllS con-
cerned, was rea.lly beyond the terms of the Royal Commission. The Govern-
ment of India have therefore decided to put them entirely aside for the pre-
'Bent. and not to c.onsider them in connection with the remainder of the 1.(e 
Commission Report. I can only assure all HontJurable Members of thi.s~ouse 
that if they have any recommendations to make regarding this I>ubject th( Be will 
receivt: the full consideration of Government. Sir. it has be.:n rtlc(;gnised b r all 
civilised GovErnments that it is essential to keep up a war reserv.~ for medical 
service, and it has also been recognised that that war reserve must La taken 
from the ranks of civil practitioners. The actual form of that war reserve 
has not· yet been dpcided. 

Talking about the medical service, I am rather reminded of a passage in a 
despatch I happened to come across the other day. It was a despatch of the 
Government of India on the termination of our first expedition to Burma in 
1811. Tnat despatch finished up with the curious and cryptic sentence 
.. though there were 38 doctors yet there were only 20 deaths." It rather 
struck me that.the Government of the day took strong exception to the fact 
that the troops had not consented to die in proportion to the number of medical 
officers with the expedition. When I listened to a speech in another place 
I could not help thinking that pOBBibly one of the Members was actuated by 
the same feelinj!'s and that he re.sented the fact that a very large number of 
beds in both our British and Indian hospitals were untenanted. I inay mention, 
incidentally, that the number of these beds is being greatly reduced. Bu:t it 
seemed possible that this Honourable Member would have been content 
had all these beds been full. Surely those empty beds are the very greatest 
tribute that can possibly be paid to the efficiency of our medical service. 
Sir, I expect that many Honourable Members of this Council took the opportu-
nity. 88 I ~~. of attending in another place last week and listening to th~ Werda 

- (if wildom ftieh we then heard .. ' I heard a refer6JlOe'Jn mo'viiig tmhs to th_ 
" diaappOizttDi&nt felt by a' bypot1lettoiil gentleman .. ho !lad hoped fOr la'tide 

Oil a magnificent and high spirited horse, only to find that he· "as sitting 
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on a hollow wooden horse and moreover fa.~tened down by a steel frame work. 
I should have felt sorry for his disappointment but for the fact that a. story 
happened to come to my mind, which an Irish friend told me about an uncle of 
his. Paaaing through the streets of Dublin he saw an advertisement offering 
a reward of £5 to anyone who could sit on a certain mechanical horse for five 
minutes. The uncle was at once persuaded to try his luck on that mechanical 
horse. Being the rider he was, he sat the horse with SUeel'S8 lor four minutes, 
but as the story was told to me, during the last minute the horse began to buek, 
bound, plunge and kick with terrible resultB-(I am sorry I cannot vouch for 
the truth of this aWry) ; but as told me the result was so al~lIillg in the very 
last minute that in the words of the narrator, "the horse kicked himself inside 
out, and I have never seen my uncle since! " 

Well, Sir, when I thought of that I could not help thinking to myself how 
extraordinarily fortunate was the gentleIn&n we heard of in the other place, who 
was still comfortably seated on hie wooden horse, thanks to that honest steel 
frame, which kept him in hie place, till he had learnt to have a really firm seat in· 
the saddle and be able to ride by himself. I trust the people of India will never 
forget or d6l!lpisc that framework which has done so much for them in past 
generations. 

But, Sir, listening to some of those speeehes, I wondered whether I was in 
a dream when I heard an Honourable Member contrasting what he de8Cribed 
as the present poverty and misery of this country compared to the prosperity, 
happine88 &J;l.d well-being in times gone by before men of the British race 
came out here to help in calTying on the government of this country. In 
my mind's eye, I could see hordes of Afghans and Mongols sweeping down in 
their invasions over the North-West Frontier, leaving behind them devastated 
cities and whole tribes of people wiped off from the face of the earth. I saw 
before me Nadir Shah the Persian sacking Delhi, 8ud that the beautiful 
city being given over to mUrder and rapine and plunder for days .. I could Slle 
the armies of the Mahrattas-of the Peshawa, of Scindia, Bhollsl.a. and Holkar, 
followed by swarms of P-indaris, sweeping over India and sparing none. I 
saw before me the gaunt spectres of famine and pestilence sweeping thl(lUgh the 
country with no hand to stay their progress. You have only to march, as I 
have done, through Central India, Ra.jputana, the Dec(~an and elsewhcre 
to come &cro88 what were evidently once magnificent cities but are now in 
decay and ruin-because either they were overthrown by a mercileSfl encmy 
or destroyed by the ruthless ravages of peBtilence and famine which swept 
through them when no one was willing or able to give a helping hand. And 
when one comes to think of that and compare it with the present state of 
affairs one realises how extraordinarily easy it must be for one who has no 
knowledge of the past, to have his point of perspective obliteratlld and his 
sense of proportion entirely gone. But, Sir, when I heard the dangers, poverty 
and misery of those days contrasted 8S happy with the present, I really WOD-

dered whether the speaker meant all he said. Think of the present stattl of 
things in comparison to that which I have just described. Think of India. 
covered from north to BOuth and east to west with her lines of railways, her. 
telegmphB, her roads and Jife-giving canale. Let .. U8 realise how during ~e 
last 60 yearl every one has been able to go~ about in perfect £a£cty and S(Cl,lllty 

J4161C8 D 
• 
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how everyone who wishes to sow rus fields can do so in the certainty that he will 
reap them in due course. Let us realise that traders have been able to carry ol'l 
their business with safety; hospitals have been established, education has been 
spread and famines have been provided for and their effects minimised a'S far as: 
they humanlyca.n be. And, Sir, I would ask who hall been responsible for this' 
great change which has come over the country? Personally I have no 
hesitation in saying that the greater part of the responsibility for that lies 
upon the shoulders of the Service whose position is now being discussed.· 
I have no hesitation, in saying that after 40 years' experience of them-and I ; 
will add that there is no Service in the world which contains anything like the 
same number of loyal, efficient and devoted mcn--men who time after time 
have sacrificed their lives and are still prepared to sacrifice their lives for the 
sake of India and its people. I have scen them working away through the hot. 
weather, absolutely alone, right out of public ken-working entirely for the good 
o{\ those whose destinies have been placed in their hands-working through 
epidemics of cholera and plague, with no thought of themselves, and no thought 
of reward or rec.ognition, and doing their utmost to prevent-ver,Y often with 
success-anything like communal disturbances, but when such have un-
fortunately broken out, I have seen them dealing with such, with courage and 
detennination and very often at great personal danger. It may be quite 
impossible to estimate the number of lives and the enormous amount of 
property which has been saV(ld by these officers on such occasions. Persollally, 
Sir, I have never quite liked to regard the Services as a st.eel frame--solid, 
efficient framework though they are: I have rather regarded them as the 
cement which has bound India together; and I for one think that without 
it India could nevcr have reached the stage to which she has now come. 
Think of India in days gone by. The India of those days was a conglomeration 
of nations-Pathans, Sikhs, Punjabis, l\fahrattas, Rlljputfl, Tamils, Scindill, 
Bengalis, Burmese and goodness knows how many other races. They have 
been bound together into one solid nation by, as I say, the cement of the 
Imperial Services. I appeal to the Members of this House to remember 
what thos" Services have meant not only to India's past, but what they mean to 
India's future. And remember too that the members of those Services have 
loyally accepted and will carry out the promises held out to India under the 
Government of India Act of 1919; that they are doing, and that they will continue 
to do, their duty in helping India towards that state oi self-government which 
has been promised by the British Parliament. J entirely &S8ociate myself 
with my Honourable friend and Colleague Sir Muhammad Shaft in what he ,said 
on the subject of " Ma-bap " government, but from my personal observations in 
villages I still believe there are an enormous number of those who are reaDy 
thankful for the help, sympathy and kindness of those British officers 'who 
come to them in the guise of Ma-bap . .I am certain there are many who will 
confirm me in that; the time may come when they will not be regarded in 
that respect, but I honestly believe at the present moment, if the British 
officer were to withdraw from his role of Ma-bap, the act would not only be 
regarded as the greatest unkindness but also as 0. great betrayal on the part 
of tboe~ whom the people of the country have learnt not only . to truat but to 
10 •• , . ~~j 
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THE HONOURABJ.E TH1~ PRESIDENT: I should like to know what the 
~sh of the House is about coming to a decision on the amendment before it. 
The speeches to which we have bm'n listening have be('n gradually drifting 
~\Va.y 'from the main object of the amendment to the Rt'solution itself, If it is 
the pleasure of the HouKe WI' mightl I SUggl'st, deal before we adjourn tbis 
evening with the two dilatory alllPl.l<iml'llts, III that mse the amendment of 
Sir Deva Prasad Sarvadhikary should be put to the vote now. Is thl~t the 
pleasur.e of the House 1 

(The House signified its assent.) 
'1'0 the Resolution moved hy the Honourable Mr. ~erar tht' following 

amendment has been proposed: . 
. ." That after tl~e word8 ' 'l'1.ill Council "I'comml'n<ill t<1 the Gov('Irnor GcnC'lrAl' tIle fol. 

lowing words be substitutl'tl : 
• That it he rep",IIented to the Right Honoura.ble t.he Secretary of Rtatt' for lndia 

that pending: th" inquiries allout Ht,formR and action t.hat may be taken tbpre. 
on, it ia not desit'ahle t.o giv() effect. to the recomm('ndations of the lie 
Commission '." . 

The question I have to put is that that amendment be made . 
. The motion was negatived . 

. THE HONOURABLI~ Tim PRESIDENT: I now call on the Honourable 
Mr. Karandlkar to move formally his amendment. If there are any remarks 
he wishes to make t;hey must be strictly limitrd to the subject of the amend-
ment; and ~y remarks thereafter will be similarly limited. 

Tn HONOURABLE MR. R. P. KARANDIKAR: Sir, the amendmf'nt 
which stands in my name and which I have formally to read is this: 

"That for the original Uesolution the following be 8ubstituted, namely: 
'Thia Council recommendll to the Governor General in CouDcil that the Ievu ... l 

recommenda.tions of the LcC'Commisaion be referred to a Committee of bo'h 
HouscH, of which ten wiII be non-official elecwd Members of the AlI8embJy 
and five of the non-offioialllll'cted Mf'!mbom of the Council of State, all tbe 
fifteen being elected by the two Houllol! respectively, forconBidtlration and 
report after review of all matteI'B availed of by the Lee (',ammi_ion and all 
Buoh other matter, documental'Y and oral, as they in their disoretion doom i' 
necessary to ca.1I for, and, in th(~ evont of their favouring any of the recom-
mendations, for an expretl6ion of their opinion as to bow the extra COlt 
duo to luch recommendations is to be met out of the public revenue, and that 
thi8 report be due by tbe end of 1924. 

(2)' That until such report is further considered by both HOU868. no &etion aJfecting 
the finances of tht' conntl'y be takon on thl! Lee CommiBBion_ 

(8) That it il open to tbe ('.A)mmittee 80 appointed to make any other 8Ugge&Iior.& 
whioh in the interostll of the ideal of 8elf-government accepted for lndia thf"Y 
deem it d.eairable to> make_ 

(4) That .he Committee do appoint tbeir own ohairman and their own oRlee .. 
and that as a temporary me&8ure and until8uch appointment the Secretary 
of the Legislative Department be the Secretary of such Committee '." 

.a_ring .in mind the observation from the Chair I shall limit my remarks aDd 
merely refer to the sentiments that have prompted me to stand up and move .we amendment. HonQurable Members have just beard from Hie Excelleacy 

• 
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the Commander-in~Chief in how high esteem I do hold and did hold at one time 
membllrs belonging to the Civil Service, especially those that belong to the 
judicial side toO which Mr. Justice Birdwood had the h~nour to belong and 
Honourable Members will realise that I would be the last man to say anything 
in disparagement· of the work done by the .Civil Services generally; it is from 
the point of view that any vote on this Resolution sh~uld parry real weight 
t·hat I am moving this amendment. Here I am reminded of what Sir Malcolm 
lla;iley said in the other place when the discussion took place about the adjourn-
~ent or the Hou8C and when he was asked as to how any committee appointed 
by the Government of India on such a matter could not have carried weight 
and why a Royal Commission was needed. Sir Malcolm Hailey then pointed 
out that no committee appointed by the Government of India could have 
carried as much weight in England with the British people, who have to be 
satisfied, that the recommendations emanated from the highest source such 
&.1 0. Royal Commission. I am anxious that no recommendation that might 
go from this House should fall fiat; and I am anxious that there must be a full 
and thorough inquiry satisfying all it may concern, and therefore I suggest a 
Committee to go into the matter fully, and this can only be done by associating 
Members of this House with Members of the other House; and though the other 
House, if my memory is right, did not mention Members of this House in the 
committee proposed there, I am willing to have a joint committee of. both 
Houses in order that we might have all the importance attached to such a 
Resolution in consequence of what we may do. My anxiety is also that the 
matter should be considered ~l.s quickly as possible. I am not willing to defer 
the matter until the result of the-Reforms Committee is out. The Reforms 
Committee, I am told, will be sitting in October. If it does, well and 
.good. . But if it did not I am anxious that this inquiry should be pushed 
on and that the public should be satisfied as to the matter on which the 
Lee Commission made their recommendations. As yet it is a sealed book. 
I rfilly do not like that idea - that there should be no evidence 
before the public to sustain the recommenda.tions of the Lee Commis-
sioD;~here must be an endeavour made to place all the matters before the 
public so that a full judgment may be assured. It is from this point of view 
that I am making this recommendation in my amendment. I have also 
endeavoured in the third clause to make it possible for any other recommenda-
tion to be made - with reference to the points that were discussed in connec-
tion with self-government for India. This Committee will have to consider 
also whether it is CRsentially necessary that the reserved subjects should be 
res(jrved for the J eserved services and that those departments should be con-
trolled by the Secret.'l.ry of State, and whether the Public Services Commission 
which is likely to he brought into existence must be only the representative of 
thE! views of the Recretury of State, as the Lee Commission contemplate. The 
Public Services Commission would be a.ppointed wholly by the Secretary of 
State;. itsmemhers cannot be chosen by any Assembly or Legislature; the Lee 
Conuni8sion haR made only a recommendation with reference to their nomi-· 
nati,?n. .1 submit that it is possible for the Committee I suggest to make some 
recomm.endations to Government in that matter also. I am not deterred by 
tlM! fate of the amendment which has just been thrown out. The Government 
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of India have been twice defeated, first when the adjournment was moved and 
second on the 12th instant in the ~ssembly. Still they persist in bringing 
forward this Resolution here, and I therefore feel it necessary to submit this 
recommendation of mine as an amendnumt. 

THE HONOURABLE DR. MIAN SIR MUHAMMAD SHAFI :-Sir, I have 
only II. few obset"vations to make in connection with the Honourablt' 
Mr. Karn,udikar'", amendment. The Hou!'c is aware that the Royal Commission 
consisted of ~ members, 4 European'l and 4 Indians. Of these 8 members, I), 
i.e .• a majority did not belon~ to any of the Imperial Services in India. 
Of the 3 Indians; 1\Ir. Bhllpendranath Hasu is well know!!, I have no douht, 
to Honourable Memht'fg of this House a!1 one who at one time was a 
leading figure in the public life of this country and who spent a long number 
of years in the sel'vice of his motherland. The other, Mr. Samarth, was a 
Member of the other House, and a very leading Member, who always took au 
active part in the discussions upon puhlic affairs which took place in the 
I.egish.t.tive Assembly. The third memLer, Sir Muhammad Habibullah, was • 
member of the Bar who after some years of practice was appointed to a special 
post in Madras and ~mbS(lquently became II. Member of t,he Executive Couneil 
there. The only Indian member out of the four members who W38 a member 
of our services was Rai Bahadur Pundit Hari Ki~hen Kaul, one of the leading 
memberll of the Punjab Provincial Service. Of the four European members, 
two came out from England, one a well-known authorit.y on constitutional law 
and constitutional history and the other an ex-Cabinet Minister. There were 
only two European members of the Commission who bllonp;"ed to the Servict'8, 
one to the Indian Civil Service and one to the Indian Police Service. That was 
the constitution of this Commission. The Commission tra,'elle<l all 0 .. er India 
and held inquiries into the questions which had heen referred to them. My 
Honourable friend, Mr. Karandikar, complained in his speech this morning 
that their inquiries were one-sided, that the popular view was not placed before 
them, and in consequence their Report cannot carry such weight as it would 
have carried had both sides of the case been represented to them. Well, Sir, 
whose fault was it that the popular view was not represented to this Com-
mission 1 Unfortunately, the popular leaders decided upon boyco.ting the 
Commission, and the result was that they did not place their view of the matter 
before it. But it must not be forgotten that there were two popular leaders on 
the Commission itseH, Mr .. Bhupendranath Basu and Mr. Samarth, and in 
consequence they were well able to place the popular view before the body of 
which t'hey were members. And I have no doubt that it was as a result of their 
advocacy of the popular view that all this provincialisation of the Services 
operating in the transferred field and the greater Indianisation of the All-India 
Services has been advocated by the Lee Commission. Therefore, it seems to me 
that the ref·erence of ~l these matters again to a Committee of the two Houses 
will serve no useful purpose and will merely delay decision upon the problems 
which were referred to the Commission. And after all, there have been two full 
dress:debates, ~ne in the other House and again one here to-day, when Honour-
able Membe1'8 have bad full opportunity of expressing their views and of ad· 
vising the8ecretary of State with reference to what the right position in this 
ma.tter i.. Where is then the necessity of postponing decision by referring this 
questiOl) again to a Committee of the two Houses 1 No useful purpose will 
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realIy be served by this reference to a Committee consisting of non-officialS 
and officials. The Royal Commission itaelf consisted of officials and non-
officials and in consequence a second reference to another committee will not 
bring about any practical results. And I am afraid the amendment moved by 
my Honourable friend, Mr. Karandikar, will create a position of difficulty, for. 
one of the two HousC8 of Legislature because in view of what has be~ said and 
in view of the pronOlIDcements made, really they would have to face a ver.y 
difficult position indeed by coming on to this Joint Committee and then swallow-
ing what they have hitherto said. Therefore, I think, from all points of view 
r~lly it would be best if my Honourable friend were to withdraw his amend-
ment. 

. THE HONOURABLE DR. SIR DEVA PRASAD SARV ADHIKARY : Sir, from 
the point of view of the last observation of the Honou'rable the Leader of the 
House I am inrJined to think that, if such a Committee could come as it will 
n~t, it would serve some lIseful purpose. Reference has been made to the 
wisdom and unwisdom that has been imbibed in the other House by MemberS 
of this House-I thought such reference was not ordinarily made here-but 
those who watched the proceeding!:! there will bear me out that, with perhaps a 
solitary exception, every Member ..... '. ElJ 

THE HONOURABLE THE PRESIDENT: I do not want the Honourable 
Member to bring into the discussion references to particular speeches i~ the 
other Chamber. It is a recognised rule that speeches in the other Chamber 
should not be referred to here . 

.-

.. :. TaE HONOURABLE DR. SIR DEVA PRASAD SARV ADHlKARY: I 
qujte realise that, Sir, and that is exactly what I was saying . 

. . ' THE HONOURABLE DR. MIAN SIR MUHAMMAD SHAFI : ·Perhaps my 
Honourable friend will permit me to say that it was only by the wfl,y that I' 
referred to the awkw-ardness of the situation; that is not one of the principal 
reasons for which I appeal to my Honourable friend to withdTaw his amendment. . ' .. 

THE HONOUltAlILE DR. SIR DEVA PRASAD SARV ADHIKARY: And that 
is, I Say, answereu by the fa.ct tha.t Members elsewhere were all for a Committee 
w~ich could go into matters such as I ventured to bring up this morning, 
namely, the redress of the immediate grievances of those with whom we abso-
lutely 8ympathise. Sir, the Honourable Mr. KarandiJ,mrregretied that we were 
n,ot mentioned in the other House. Is he surprised that we should be left· 
~yerely alone if unwarranted assumptions about the powers of what is called 
th~ revising Chamber go on 1 About this assumption I find no authority 
i~ the constitution although there may be some reference in a Report. What' 
\fonder I say if we are left severely alone 1 We were left severely alone in 
~a.rliament and the general reference there was to the A88embly. I had to aak: 
a. question in this Chamber whether this House would be ever consulted with 
regard to the Lee Commission's Report and had thus to get oUiBelves inviied 
~s it were. Sir, I do think a useful purpose will be served if abrancb .of the 
inquiry to which I referred this morning could be taken up by thie Committee· * e;z:peditiously dealt with before the end of the year." 
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THE HONOURABLE CoLONEL NAWAB SIR UMAR HAYAT KHAN (West 
Punjab: Muhammadan): Sir, while reserving my right to speak OIl the 
Resolution to-morrow, I just want to say one word on this amendment .. U 
there is a Joint Committee, there will be five members of the other House 
who have already voted that the Lee Commission's Report should be rejected-
naturally if they come on the Committee, they would do the same. Now our 
House is of a different opinion and the five membel'l:I who gil there will 
naturally say that the other five are wrong and we are right and this &SOb", 
tion should be adopted, and so I) minus I) represents zero. So such a !luggett-
tion is no suggestion. It should be dropped. '., ; 

THE HONOURA.BLE SIR MANECKJI DADA13HOY·(Central Provinces: 
General) : Sir, I object to this amendment from another poin.t of ·view. 
This amendment is of a peculiar character. It wants a Committee of both 
Houses to sit in judgment on the Report of the Lee Commission, and a~ such 
the proposal to my mind is simply ridiculous. .1 

THIi HONOURABLE DB. SIR DEVA PRASAD SARV ADHlKARY : Thlt 
is what we are doing now. 

THE HONOURABLE SIR MANECKJI DADARHOY: No, we are not doing 
that now. What does this amendment ask 1 That 10 elected members of 
that House associated with I) elected members of this House should sit together 
and consider the Report and call for all documentary, oral and other evidence 
as they think fit and make any fresh proposals they deem proper. In the 
sub-cmuses to this amendment the widest possible p~wers are allowed' to this 
Committee.- Now, Sir, does my Honourable friend seriously intend that the! 
country should spend another five lakhs of rupees and tha.t what the Lee 
Commission did by way of thorough investigation should be repeated by this 
Committee 1 Is there any man in this Council who would attach mOl'e 
weight in such administrative matters"to the conclusions of amateur p,oliti-
cians who never had any' administrative knowledge or experi(~nce 1 Is this 
Council to be guided by the views of politicians who Ilad no ad!Dinistrative 
training in big matters involving the administration of the country and the 
welfare of one-fifth of the huma.n race ? • 

To HONOURABJ,E MR. R. P. KARANDIKAR: We will bve the 
Honourable Member himlielf. 

THE HONOURABLE SIR MANECKJI DADABHOY: I submit the propO-
sal is one which does not appeal to me. It is, in the firl-lt inJiltan.ce, imilo~~ 
for this body, constitute.d ft.!! it would be. to come toO any decision. On_that 
body who would be elected 1 On that hody elect.ed Member! mostly will 
bt! reIJre!lentatives who ha.ve shown great bias and prejudice against tbill 
Report and who h.ve refus!d to discuss .and, deb,lte the Report from the 
standpoint of tht: materials that ar<3 embodied m tho Report. Is that body 
likely to come to a dcdsion wor,lt;.' of the impo.rt~nce, of the subjoct.l -:I 
do not be'ieve at all tha tl13re wrIl be any unammlty In that Committee. 
Public momy and pabie tim ~ will be wastl!d if this suggestion is acoe~. 
1 therefore reql-:II; th I 1iOU8~ to reject tha anlandment if my Honourable 
qiend dO(8 not agr~e to withdraw it. . . 

THB HONOUBABLR MR. YA.MIN KHAN (United Province. ··WrAt: 
~Muhammad~)~' Bir; I :a.m sorry I cannot agree with the view8 advaneei~~ 

• 
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mv Honourable friend Sir Maneckji DadabllOY in this matter. He -has treated 
the -Assembly in his speech with great contempt. 

T~E HONOURABLE SIR MANECKJI DADABHOY: No, I have not. 
TilE HONOURABLE MR. YAMIN KHAN: They are the elected represent-

atives -of the people. Whatever their views, what~ver ideas might be 
guiding them, still they have got oue regaro for their opinion. My Honourable 
mem1 wants to save money. They also want to save money. As I had the 
honour of being for some time a Member of the lower Hause ............. . 

, -
THE HONOURABLE DR. SIR DEVA PRASAD SARVADHlKARY: The 

other House. 
THE HONOURABLE MR. YAMIN KHAN: ...... · of the other House, 

I think I may, in rising, utter a word of protest against the wqrdsand the 
feelings of contempt expressed for the Members of the other House. 
" THE HONOURABLE Sm MANECKJI DADABHOY : SiT, T mup.t interrupt 

the Honourable Member with your l'ermi!lsion. He is ab!lolutely wrong 
in puttjng an interpretation on my speech which the language of my speech 
did not bear out. I did not expres~ any contempt for the ABBembly. I said 
the proposition waR not a feasible one, and I pointed out how it was not a 
feasjhle and practicable proposition. 

THE HONOURABLE THE PRESIDENT: The Hous(1 may rest assured that 
the honour of the other II ouse ill in safe keeping in this Chamber in the nands ~ f 
the Chair. (Al>plause.) And if the Honourable Sir Maneckji Dadabhoy had 
expressed any contempt for the other House, I should at once have requcbtrd 
him to withdraw his remarks or to resume his seat. 

THE HONOURABLE MR. YAMIN J(HAN: No doubt, Sir, I am afraid I 
cannot agree with the amendment of my Honourable friend Mr. Karandikar. 
I quite agree with the conclusions which have been arrived at by my Honourable 
friend Sir Maneckji Dadabhoy that it will serve no purpose to have any such 
Committee appointed, consisting of ten Members of the Indian Legislathe 
Asscmbly and five non-official Members of this Coullcil. Besides, what more 
my Honourable friend wants is this, that the ten should be non-ofJicial Members 
of the Assembly, all the fifteen being elected by the two Houses rellpectively. 
We all know that in the other House there are two parties. They are not 
sharply divided, but of course though they call themselves two parties, they 
are really of one party. They are the Independent Party and the Swarajist 
Party. If we have ten Members elected by the Assembly out of the non-
official Members, we know what will be the position of those Members ocd 
what will be their ideas. There are other non-official Members who arc 
nominated by the Government. Supposing any of those nominated non-
officials are elected to thi/! Committee, what will be the views of the 
ABBembly on the report of such a Committee 1 Or supposing that 
nominated non-officials of this Council arc returned to this Committee, what 
value will the country attach to their views 1 Will they attach greater weight 
to their views than they are attaching now to the Report of the Lee 
Commiseion 1 I do not think so. My friend wants to place that Committee 
. also in a very awkward position. 1 am S111'6 that if this House 80 desired 
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three of the five could come out of the nominated Mumbers and this will briQa 
the Committee and the House and the Government into ridicule in the whole 
country, I do not think this will serve any useful purpose now, It is of course 
a di!erent matter about the whole House sitting in judgment, I do not agree 
that this Honourable Houae or the Indian Legislative Auembly cannot sit in 
judgment on the Report of the Lee Commission, Weare entitled to look into 
flVery matter that has been reported on and we have to sift what is good ud 
what is bad in the Report, and we can adopt our attitude accordingly, But 
what the Honourable Member wi!lhee is to appoint a few people in thia way 
and entrust them with this work. This will make their pdaitiOD awkward and 
will bring ridicule on thia HOlJourable Houae from the whole OOWl.Vy. I there.-
for. oppoae the amendment, 

Tm: HO)l'OUJI.ARLJ.: THI' l'H.KSWKNT: The motion DOW before tlte 
HOUle i.; 

.. Thai; for ihe H.ee,,!utioll prul'OHG by th. Hoaoul'lIolJle Ail'. CNr&r the wordu.t out ~l 
t.t. ...... Delmas moved by the HODourable Mr. Karandiul' be ,ul.SiiuHd." 

Th. queetion 1 bave to put is that that amendmeDt be r.oad •. 
The motion wu neaatived. 
'lila HONOUlWlLJ: TU PRESIDENT: I thiDk the Council will DOW wiah 

'" adjourn the debate, which will be continued at 11 4.)(. to-morrow morning. 
wheD l.ball call upon the Honourable Mr. Khaparde to move his amtmdm.nt. 

i'lle Council tileD adjouraed till Eleven of ~. Cloak OD Tu8iday. the 16th 
Sepiembv,192'. ------_._--_ .. __ .. 

... v ... p, llil81 of ia, .. Deb.teL 




